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IN THE SUPREME COURT OF INDIA

CIVIL ORIGINAL JURISDICTION
LA, NO. OF 2017

WRIT PETITION (CIVIILI\;' NO. 29— 0F 2017
IN THE MATTER OF
SHANTHA SINHA AND ANOTHER .PETITIONERS
VERSUS |
UNION OF INDIA AND ANOTHER ...RESPONDENTS

AN APPLICATION FOR PERMISSION TO
FILE ADDITIONAL DOCUMENTS

To

The HON'BLE THE CHIEF JUSTICE OF INDIA
AND HIS COMPANION JUSTICES OF THE
HON'BLE SUPREME COURT OF INDIA

THE HUMBLE PETITION OF THE
PETITIONER ABOVENAMED

MOST RESPECTFULLY SHEWETH:

1. The Petitioner have filed the accompanying writ petition under Article
32 of the Constitution of India in public interest challenging the
constitutional validity of the Aadhaar (Targeted Delivery of Financiél
and other Subsidies, Benefits and Services) Act, 2016 [impugned
Act] raising various issues, including among others, protection of
fundamental rights under Article 14, 19 and 21 of the Constitution of
India. The Petitioner submit that the accompanying writ petition may
be treated as part and parcel of this application and the contents of

the same are not repeated herein. for the sake of brevity.
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It is Submitted that the different ministries of the Respondent No. 1
have issued different Notifications unde; Section 7 of the Imlpugned
Act, making possession of an Aadhaar number a mandatory condition
for obtaining social benefits. The following Notifications are sought to
be annexed to the presgnt petition for the purpose of indicating how
the Respondent have made possession of Aadhaar number as a
mandatory condition: -

. Notification dated 6.3.2017 issued by the Ministry of Chemicéls
& Fertilisers, with respect to the Compensation claims by
Bhopal Gas Victims '

iil.  Notification dated 6.3.2017 issued by the Ministry of Labour &
Employment, with respect to the Bonded Labour Rehabilitation
Scheme

iii.  Notification dated 28.2.2017 issued by the Ministry of Human
Résource Development, with respect to the Mid-Day Meal
Scheme, |

v. Notification dated 15.2.2017 issued by the Ministry of Human

| Resource De\)e!opment, with respect to the National Means-
cum-Merit Schoiarship Scheme, |

v. Notification dated 16.2.2017 issued by the Ministry of Social
Justice and Empowerment, with respect to the Central Sector
and Centrally Sponsored Scholarship Schemes -

vi. Notification dated 3.3.2017 issued by the Ministry of Social
Justice and Empowerment, with respect to the Central Sector

Scholarship Schemes for education of Students with Disabilities
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vil, Notiﬁcaﬁon dated 3.3.2017 issued by the Ministry of Social
Justice and Empowerment, with respect to the National Action
Plan_for Skill Training of Persons with Disabilities under the
Centralﬂ Sector Scheme for Implementation of Persons with
Disability Act, 1995 (SIPDA),

vili. Notification dated 3.3.2017 issued by the Ministry of Social
Justice and Empowerment', _‘wilth respect to the Scheme of
Assistance to Disabled Persons for Purchase and, or, Fitting of
Aids and Applianceé (ADIP), | |

ix.  Notification dated 8.2.2017 issued by the Ministry of Consumer
Affairs, Food and Public Distribution, with respect to the
Targeted Public Distribution System (hereinafter referred to as
TPDS) for implementation of relevant provisions of the Natio'r‘1a!
Fodd Security Act, 2013,

X, Notification dated 2.3.2017 issued by the Ministry of Human
Resource  Development with respect to  the
SarvaShikshaAbhiyan Scheme ,

xi. Notification dated 28.2.2017 issued by the Ministry of Health
and Family Welfare with respect to the Remuneration for the
work performed by the contractual labour every month in the

~ National Health Mission Scheme,

xii. Notification dated '28.2.2017 issued by the Ministry of Health
and Family Welfare with respect to the Performance bésed
incentives are paid as benefits to Accredited Social Health

Activists (ASHA) in the National Health Mission Scheme,
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xiil.  Notification dated 27.2.2017 issued by the Ministry of Labour
and Employment with respe¢ to the Stipend to be paid to
SC/STs and Disabled persons eligible under National Career
Services scheme

xiv.  Notification dated 25.2.2017 issued“ by the Ministry of Women
-and Child Development with respect to the Support to Training
and Employment Programme (ST EP) Scheme,

xv. Notification dated 2.3,2.2_017 issued by the Ministry of Women
and Child Development with respect to the Ujjawala Scheme,

xvi. Notification dated 23.2.2017 issued by the Ministry of Women
and Child Development with respect to the SwadharGreh
Scheme, |

Xvii. Notiﬁcatidn dated 21.2.2017 issued by the f\;linistry of Human
Resource Development with respect to the Saakshar Bharat.
Scheme,

xviii. Notification dated 15.2.2017 issued by the Ministry of
Personnel, Public Grievances and Pensions, Department of
Personnel and Training with respect to the Grih Kalyan Kendras
Scheme,

Copy of Notification dated 6.3.2017 issued by the Ministry of
Chemicals & Fertilisers, with respect to the Compensation claims by
Bhopal Gas Victims is filed herewith 'ar)d marked as ANNEXURE — P-
19 (PAGES 11 TO 14), o

Copy of Notification dated 6.3.2017 issued by Ministry of Labour &

Employment, with respect to the Bonded Labour Rehabilitation
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Scheme is filed herewith and marked as ANNEXURE - P-20
(PAGES 15 TO _18).

Copy of Notification dated 28.2.2017 issued by the Ministry of Human

Resource Development, with respect to the Mid-Day Meal Scheme is

filed herewith and marked as ANNEXURE-P-21 (PAGES 19 TO

25).
Copy of Notification dated 16.2.2017 issued by the Ministry of Human
Resource Development, with respect to the National Means-cum-

Merit Scholarship Scheme is fi Ied herew:th and marked as

ANNEXURE — P-22 (PAGES 26 TO 30).

Copy of Notification dated 16.2.2017 issued by the Ministry of Social
Justice and Empowerment, with respect to the Central Sector gnd

Centrally Sponsored Scholarship Schemes is filed herewith and

marked as ANNEXURE — P-23 (PAGES 31 TO 35).

Copy of Notification dated 3.3.2017 issued by the Ministry of Sd;:ial
Justice and Empowerment, with respect to the Central Sector
Scholarship Schemeé for education of Students with Disabilities is
filed herewith and marked as ANNEXURE —P-24 (PAGES 36 TO
39).

Copy of Notification dated 3.3.2017 issued by the Ministry of Social

Justice and Empowerment, with respect to the National Action Plan
for Skill Training of Persons with Disabilities under the Central Sector
Scheme for Implementation of Persons with Disability Act, 1995

(SIPDA) is filed herewith and marked as ANNEXURE — P-25

(PAGES 40 TO 43).
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- Copy of Notification dated 3.3.2017 issued by the Ministry of Social
Justice and Empowerment, with respect to the Scheme of Assistance
to Disabled Persons for Purchase and, or, Fitting of Aids and

Appliances (ADIP) is filed herewith and marked as ANNEXURE — P-

26 (PAGES 44 TO 48).

Copy of Notification. dated 8.2.2017 issued by the Ministry of
Consumer Affairs, Food and PublicDiétribution, with respect-fo the
Targeted Public Distribution System (hereinafter referred to as TPDS)
for implementation of relevant provisions of the National Food
Security Act, 2013 is filed herewith and marked as ANNEXURE — P-

27 (PAGES 49 TO 52 ).

Copy of Notification dated 2.3.2017 issued' by the Ministry of Human
Resource Development with respect to the Sarva Shiksha Abhiyan
Scheme is filed herewith and marked as ANNEXURE -~ P-28

AG —

Copy of Notification dated 28.2.2017 issued by the Ministry of Health
and Family Welfare with respect to the Remuneration for the work
performed by the contractual labour every month in the National
Health Mission Scheme is filed herewith and marked as ANNEXURE

—P-29 (PAGES 61 TO 64),
Copy of Notiﬁcétion dated 28.2.2017 issued by the Ministry of Health

and Family Welfare with respect to the Performance based incentives
are paid as benefits to Accredited Social Health Acfivists (ASHA) in

the National Health Mission Scheme is filed herewith and marked as

ANNEXURE — P-30 {PAGES 65 TO 68).

www.taxguru.in



7

Copy of Notification dated 27.2.2017 issued by the Ministry of Labour
and Employment with respect to the Stipend to be paid to SC/STs
and Disabled persons eligible under National Career Services scheme
is filed herewith and marked as ANNEXURE — P-31 (PAGES 69

T0 77 ).

Copy of Notification dated '25.2.2017 issued by the 'Ministry of
Women and Child Development with respect to the Support to

Training and Employment Programme (STEP) Scheme is filed

herewith and marked as ANNEXURE — P-32 (PAGES 78 TO 81).

Copy of Notification dated 23.2.2017 issued by the Ministry of
Women and Child ‘Development with res;ﬁect to the UjjaWaIa Scheme

is filed herewith and marked as ANNEXURE - P-33
(PAGES 82 TO 85).

Copy of Notification dated 23.2.2017 issued by the Ministry of

Women and Child Development with respect to the Swadhar Greh

Scheme is filed herewith and marked as ANNEXURE - P-
34(PAGES 86 TO 89), | ‘

- Copy of Notification dated 21.2.2017 issued by the Ministry of Human
Resource Development with respect to the Saakshar Bharat. Scheme

is filed herewith and marked as ANNEXURE — P-35 (PAGES 90

TO 98).

Copy of Notification dated 15.2.2017 issued by the Minis.fry of
Personnel, Public Grievances and Pensions, Department of Personnel
and Training with respect to the Grih Kalyan Kendras Scheme is filed
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herewith and marked as ANNEXURE — P-36 (PAGES 99 TO
101).
3. The above-mentioned documents are vital for adjudicating the

present dispute raised in the Writ Petition and therefore, the same

may be taken on record.
- PRAYER

It is therefore most respectfully prayed that this Hon’ble Court be

graciously pleased to:-

i) ALLOW the present application for filing the
additional documents and direct the same to be

placed on record;

ii)  PASS any such other or further order as may be

deemed fit in the facts of the present case.

FILED BY:
. VIPIN NAIR
ADVOCATE-ON-RECORD
FOR THE PETITIONERS
NEW DELHI

FILED ON: 05.05.2017
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IN THE SUPREME COURT OF INDIA
CIVIL ORIGINAL JURISDICTION
LA.NO.  OF 2017

IN .

WRIT PETITION (C) NO.  OF 2017

IN THE MATTER OF:
Shantha Sinha & Anr. : ...Petitioners
Versus
Union of India & Ors. | ...Respondents
AFFIDAVIT

l, Shantha Sinha, aged about 67 years, d/o M. Anandam,
residing at 10-2-3 Entrenchment Road, West Marredpalli,

Secunderabad-500026 do 'hereby solemnly affirm and state as

under:

i

am the Petitioner No.1 herein, | am fully conversant with the

7T’%c’cs and circumstances of the Présent case and am as sugh

y competent to swear the present affidavit on behalf of the

Petitioners.
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2. | have read and undefstood the contents of the
accompanying applicatioﬁ from pages //Uj through
and annexures thereto 'ne‘ar-nlely — through
and the facts set out therein are true to my knowledge, as
well as derived from the records maintained by me and

submissions made therein are on legal advice received from
{

DEPONENT

my Advocates and believed to be true and correct.

VERIFICATION:

Verified at New Delhi on this the 2\wm(day of April, 2017 that the
contents of paragraphs 1 to 2 of my above affidavit are true and
correct to my knowledge, information and belief, that no pért ofitis

false and nothing material has been concealed there from,

e

DEPONENT

www.taxguru.in
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ANNEXURE P- 19

T o o Wo-33004/99 REGD. NO. D. L.-33004/99

Che Gazette of India

EXTRAORDINARY
WM [I—8@vg 3—30-WTE (ii)
PART II--Section 3—Sub-section (ii)

WiHER & weIie
PUBLISHED BY AUTHORITY

679 w faestt, wvaw, Wk 6, 2017/%TSTH 18, 1938
No. 679] NEW DELHI, MONDAY, MARCH 6, 2017/PHALGUNA 15,1938

A Al @ darad
(rara v e )
KGR
7% ol 6 A, 2017

HLA. 754(a).—%ﬁ13?f=nwﬁmﬁmﬂgﬁﬁ#ﬁ%wﬁ?ﬁ%m@waw%ﬁwﬁammam
I T TiETT SRTe Y geeer Fa §, wreefiar o e wva g o 1 wrrmmnfRa # gt

o Prater O 3 Tt gt A ot wree 7t ¥ ok A & sl e Rt saf Y wgE w ok 50
TRy =T T e B Y AT R IAT T

T, G ATH F AT & 9P HAWT T WA 0 Iy Ry, wew iy iR @
wrdard) sffier, 1985 o drarer iy DSt ¥ 3 At sRBf @k % 29 F oiifefor § ghiftes
For ¥ g gw srefir o S w1y Ry § | 5w afifr ¥ aft 2 1985 F e srge watay, o

fr fiftw #=1 g=a By mv a7 R g g g oty At ok A Rl F st o dfe
Tfardt & fre st #1 afdfidy a7 @fmor 50 3g of 1092 & e i ffEet % Tt § Al % foas

FTAF GO AT T § FH FAT LT 677 | FU7 ST F17=7, rare e A gro i e fifet
e g i AT S F wefi gey, et w9 & Retmar, @iy i T, w%a:ﬁ%?r'@%eﬁ'tﬂw
ﬁ%ﬂﬁmﬁwwﬁﬁmwmﬁmwgl

#, ?ﬁw%mﬂwmmmﬁaﬁfﬁr@rﬂnﬁmwﬁmﬁ@w«wgﬁmmmﬁ#ﬁﬁﬁ%
3 e = & W, | '

A o Fed 1T TR, e (Faret o s wgrfafeeat, wpfaemedt < damelf a1 wifdm e affa,
2016 (2016 %7 18) { ﬁﬁmmqﬁﬁmmwwﬁ)ﬁWT%mﬁ%wﬁﬁﬂﬁm
afergf Tt &, arfe -

1. (1) ﬁq%mmmwﬁmmm%m%ﬁmmﬁammm@%mmﬁm
AT SrfArTOrT WA T8 w7 arirer gt

1273 GI/2017 )
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() = F el Ay aRET TRy o w0 F gar O ot o wraRvnfRdt &, fers o areme
Fear 78 & a1 Rregiv anft 9% arenz F Fre amie w8 o § By o § el e gl
SR T ST T F TogE € 80 IR, 2017 TF AT ARG F FAC e w ¥ ader R,
T 3 T AR it gy 3 A ag ST 9T F FE gwa gy o [ =l e F
fore Araie ¥ for Fft oft s AT e (Y www.uidai.gov.in TR IRy §) T HET
(3) T (ATATR 4T erer) Faf, 2016 ¥ BRTR 12 % agar e ot W fa {,
Foy grata wfwr quiq e argRr Frated, W dw fifye, S, 9 G et
ST EGT A Bt AT FTAT §, F ATeww & T wrwgmmnied;  forg feghh aneft o= arame F Ry
T T AT §, AT TRt sfeni 0 € oy 67 aur aft o s stw @
ATLHT qT AU F FL o< AT Fx Ry o ¢ A Fhw F FrtEaT F arnyd o
% Fretas aftmr auly s arpE wweia, T e i, Soe F omew &
Tarddtarg % e R ¥ aweaw § o wridverd PR T gl amt w
AT ¥ fA ATHTET iumd Swersy w0 F Ayey g |
7oy wh % =af i amare faw P O o T R Peafafe ogeme aeeast S o
FX ¥ onefi g gu T ¥ o wgfRamd & sdt, snafq
@) (i) T TR AT AR F (AT § Y I FYAT AT TRFA TgTT T, AT;
(i) A F & 2 ¥ 9r-0T (2) F mafafRfie v aaieT ¥ R G o wed sy i ow i e
@ (0 1T & Fratea ardm grr ard s g w1 v () araE] B gy ard wardt
qTaT dErs wr¢ (4 wE); T (i) oA v (iv) W T afafiam, 1988 (1988 #F 59) F nfa
FaTT s g W e v e swfta; ar (v) AR ot aftsrd o agde g
a9 ST T T BT ¥ g wareres; ar(vi) =% v grer andt Ay st e A
gaT F1E; 37 (vil) P BT Traes; 1 (vill) Trer a7 @ e yames g gfRfafie e
TEITAS |
3o T A 5 gmiFa e $F stiw e T SEvemaT Rm g gwE Frataae g
raty FwTT YT wATT, e e G, dm § e & 9w vdem § e afifyy Gl st oo
ST :
2, wim ¥ saw arafit F 97 s w1 gReees ) far G ava F avoww s S s A R
Fr FraitaT $G ar R ¥ ward feafafee oty adftm ot st 53, iy -

(1) =ftw ool arame ¥ ordem % wiY a9 afwt 6 wrEmiEat S e aare ¥ forg 39, T o
YT R Frater § Ameaw & o) 9wk sEiaas afiw satq S aeE Fay,
rqrer g fifdm, st & wrew &, i gwr A stfoe geEaT IR T e S s
e afy I v & AT A A & W I 30 W, 2017 7% I% oA § Iwesy Pz

AT Fe T ST 36 RN s v T Y geTg & 97w o) o ety o § gy
ATETE ATRTH Fat Ft T Ty w0 ACH |

2y =f e F anfiw T wiees ¥ wrRnd st ar e an awgE o aen et e ¥ amr

TRIFT F51 ¥ TTAE T I F F AR F g amtew 50 § wwwd § 9 97 W 7 e

Framr & e FrTaRT wREwT et R Wy watay, fare e §fF, o F e ¥ 1
wferg frm & Fr 9 ardtuerd @ gardevent ¥ frermm TRmgrt F wg & @ @ i B

T gRRgTrs Tl 9T e ¥ g Ay gl w1 ga w7 o F o e e

i e e ¥ ore et Frateaae aftnr sl Feam sy wrtey, s 7 AR, aw

77 5 FitsrTd IUeey A9 e ATew § SUAT A9, 9T, WaArew =9 7 4w 1 F Iu-du (3) F wegw |

fafafde s st X gu AmiET & R s sy e w7 et | .
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3. T it o, FAre A SR Toat @ Srew adt et o) A e et f v § 9w
TRt I A & yrat gl |

[, &. FiTT 11011/1/2016-dg7)

T FAR favarw, dq57 ol

MINISTRY OF CHEMICALS AND FERTILIZERS
(Department of Chemicals and Pertrochemicals)
NOTIFICATION
New Delhi, the 6" March, 2017

5.0. 754(E).— Whereas, the use of Aadhaar as identity document for delivery of services or benefits or
subsidies simplifies the Government delivery processes, brings in transparency and efficiency, and enables
beneficiaries to get their entitlements directly in a convenient and seamless manner and Aadhaar obviates the
need for producing multiple doallments to prove one’s identity;

'And whereas, the Department of Chemicals and Petrochemicals, Ministry of Chemicals and Fertilizers
in the Government of India is administering the Bhopal Gas Leak Disaster (Processing of Claims) Act, 1985
‘and a Scheme thereunder for ensuring proper legal representation of the Bhopal Gas victims and settiement of
their claims. Under this Act, the Office of the Welfare Commissioner, Bhopal Gas victims was created in
1985 and the Claim Tribunals to adjudicate claims of the Bhopal Gas Victims actually started functioning
from the year 1992 by the Government of India for speedy adjudication and award or disbursement of
compensation to the survivors and families of the victims of the gas leak disaster. Under the scheme called
“Ex-gratia to Bhopal Gas victims”, the compensation is paid to Death, Permanent disability, Injury of utmost
severity, Cancer, Total Renal Failure and Temporary disability categories of gas victims by the Office of the
Welfare Commissioner, Bhopal Gas Victims.

And whereas, the aforesaid benefit of cash compensation given to the individual recipients under the
scheme is one-time expenditure from the Consolidated Fund of India and,

Now, therefore, in pursuance of the provisions of section 7 of the Aadhaar {Targeted Delivery of
Financial and Other Subsidies, Benefits and Services) Act, 2016 {18 of 2016) (hereinafter referred to as the
said Act), the Central Government hereby notifies the following, namely: --

1. (1) An individual eligible to receive the benefit of cash compensation under the scheme is, hereby
required to furnish proof of possession of Aadhaar number or undergo Aadhaar authentication.

(2) All such eligible beneficiaries entitled to receive benefit of cash compensation under the scheme,
who does not possess the Aadhaar Number or, not yet enrolled for Aadhaar, but desirous of availing
the benefits of cash compensation under the Scheme are hereby required to make application for
Aadhaar enrolment by 30® June, 2017, provided he or she is entitled to obtain Aadhaar as per section
3 of the said Act and such individuals may visit any Aadhaar enrolment centre (list available at
www.uidai.gov.in) to get enrolled for Aadhaar,

(3) As per regulation 12 of Aadhaar (Enrolment and Update) Regulations, 2016, the Department of
Chemicals and Petrochemicals through its implementing agency ie. Office of the Welfare
Commissioner, Bhopal Gas Victims, Bhopal ~ which requires an individual to furnish Aadhaar, is
required to offer enrolment facilities for the beneficiaries who are not yet enrolled for Aadhaar and in
case there is no Aadhaar enrolment centre located in the respective Block or Taluka or Tehsil, the
Department in charge of implementation of the scheme through its implementing agency i.e. Office
of the Welfare Commissioner, Bhopal Gas Victims, Bhopal may provide enrolment facilities for
Aadhaar at convenient locations in coordination with the existing Registrars of UIDAI or by
becoming UIDAI Registrar:

Provided that, till the Aadhaar is‘assigncd to the individual of the Scheme, benefits under the
Scheme shall be given to such individual, subject to the production of the following identification
documents, namely: C

(a) (i) if he or she has enrolled, his or her Aadhaar Enrolment ID slip; or

www.taxguru.in
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(ii) a copy of his or her request made for Aadhaar enrolment, as specified in sub-paragraph (2)
of paragraph 2 below; and

{(b) (i) Voter ID card issued by the Election Commission of India; or (ii) Permanent Account
Number Card issued by Income Tax Department; or (iii) Passport; or (iv) Driving License
issued by Licensing authority under Motor Vehicles Act, 1988 (59 of 1988); or (v)
Certificate of Identity having photo issued by any Gazetted officer or Tehsildar on an
official letter head: or (vi) Address card having Name and Photo issued by Department of.
Posts; or {vii) Kisan Photo Passbook; or (viii) any other document as specified by the
State or Union territory Administration:

Provided further that the above documents shall be checked by an officer designated by the
Department of Chemicals and Petrochemicals through its implementing agency i.e. Office of the
Welfare Commissioner, Bhopal Gas Victims, Bhopal for that purpose.

2. In order to provide convenient and hassle free benefit of cash compensation under the Scheme to the
beneficiaries, the Department in charge of implementing the Scheme shall make all the required
arrangements including following, namely: -

(1) Wide publicity through media and individual notices through the office of the Department of
Chemicals and Petrochemicals and through its implementing -agency i.e. Office of the Welfare
Commissioner, Bhopal Gas Victims, Bhopal shall be given to beneficiaries of cash compensation
under the scheme to make them aware of the requirement of Aadhaar under the scheme and they may
be advised to get themselves enrolled for Aadhaar-at the nearest enrolment centres available in their
areas by 30™ June, 2017 in case they are not atready enrolled and the list of locally available Aadhaar
enrolment centres shall be made available to them.

(2) In case, beneficiaries of cash compensation under the scheme are not able to enrol for Aadhaar
due to non-availability of Aadhaar enrolment centres in the nearby vicinity such as in the Block or
Tehsil or Taluka, the Department of Chemicals and Petrochemicals through its implementing agency
i.e. Office of the Welfare Commissioner, Bhopal Gas Victims, Bhopal is required to create Aadhaar
enrolment facilities at convenient locations in coordination with UIDAI or the existing Registrars of
UIDALI or becoming UIDAI registrar themselves and the beneficiaries under the Scheme may register
their request for enrolment by giving their name, address, mobile number and other details specified
in the proviso to sub-paragraph (3) of paragraph 1 above with the Department of Chemicals and
Petrochemicals through its implementing agency i.e. Office of the Welfare Commissioner, Bhopal
Gas Victims, Bhopal or through the web portal provided for the purpose.

3. This notification shall come into effect from the date of its publication in the Official Gazette in all
States and Union territories except the states of Assam, Meghalaya and Jammu and Kashmir. :

[F.No. BH.11011/1£2016-BH]
SAMIR KUMAR BISWAS, Jt. Secy.
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MINISTRY OF LABOUR AND EMPLOYMENT
NOTIFICATION
New Delht; the 6th March, 2017

$.0. 751{E).—Whereas, the use of Aadhaar as identity document for delivery of services or benefits or
subsidies simplifies the Government delivery processes, brings in transparency and efficiency, and enables
beneficiaries to get their entitlements directly in a convenient and seamJess manner and Aadhaar obviates the
need for producing multiple documents to prove one’s identity; '

And whereas, the Ministry of Labour and Employment, in the Government of India, is administering
the Bonded Labour Rehabilitation Scheme (hereinafter referred to as the Scheme) for rehabilitation of bonded
labourer by giving Cash and Non-cash component through the National Child Labour Project Society in the
State Government or Union Territory Administration;

And whereas, the Benefits under Bonded Labour Rehabilitation Scheme involves recurring
expenditure incurred from the Consolidated Fund of India;

Now, therefore, in pursuance of the provisions of section 7 of the Aadhaar (Targeted Delivery of
Financial and Other Subsidies, Benefits and Services) Act, 2016(18 of 2016) (hereinafter referred to the said
Act), the Central Government in the Ministry of Labour and Employment hereby notifies the following,
namely.—

1. (1) An individuat eligible to receive the benefits under the Scheme hereby, is required to furnish
proof of possession of Aadhaar number or undergo Aadhaar authentication.

() Al such eligible beneficiaries entitled to receive the benefits under the Scheme, who does not
possess the Aadhaar Number or, has not yet enrolled for Aadhaar, but desirous of availing
benefits under the Scheme is hereby required to make application for Aadhaar enrolment by
30" June 2017, provided he or she is entitled to obtain Aadhaar as per section 3 of the said Act
and such individual may visit any Aadhaar enrolment centre (list available at UIDAI's website
www.uidai.gov.in) to get enrolled for Aadhaar. .

(3) As per regolation 12 of Aadhaar (Enrolment and Update) Regulations, 2016, the Ministry of
Labour and Employment through the National Child Labour Project Society (hereinafter referred
to as NCLP Society) which requires an individual to furnish Aadhaar is required to offer
Aadhaar enrolment facilities for the beneficiaries who are not yet enrolled for Aadhaar and in
case there is no Aadhaar enrolment centre located in the respective Block ot Taluka or Tehsil,
the Ministry of Labour and Employment through the National Child Labour Project Society may
provide Aadhaar enrolment facilities at convenient locations in coordination with the existing
Registrars of UIDAI or concerned Department in the State Governments or Union Territory
Administrations by becoming UIDAI Registrar or engaging NCLP Society as enrolment
agency:

Provided that, till the Aadhaar is assigned to the individuals of the Scheme, benefits under the

Scheme shall be given to such individuals, subject to the production of the following identification

documents, namely:— : -

(@) (i) if he or she has enrolled, his or her Aadhaar Enrolment ID slip; or

(ii) a copy of his or her request made for Aadhaar enrolment, as specified in sub-paragraph

(2) of Paragraph 2 below; and _
www.taxguru.in
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(b) (i) Voter ID card issued by the Election Commission of India; or (i) Permanent Account
Number Card issued by Income Tax Department; or (iii) Passport, or {iv) Driving License issued
by Licensing authority under Motor Vehicles Act, 1988(59 of 1988); or (v} Certificate of Identity
having photo issued by the Gazetted officer or Tehsildar on an official letter head; or (vi) Ration
Card; or (vii) Kisan Photo Passbook; or (viii) Any other document as specified by the State
Government or Union territory Administration:

Provided further that the above documents shall be checked by an officer specifically
designated by the Ministry of Labour and Employment for that purpose.

2. In order to provide convenient and hassle free benefits under the Scheme, the Ministry of Labour
and Employment through National Child Labour Project Society shall make ali the required amrangements
including the following; namely:-

(1) Wide publicity through media and individual notices through the district National Child Labour
Project Society and other means, shall be given to the beneficiaries to make them aware of the
requirement of Aadhaar under the Scheme and they may be advised to get themselves enrolled
for Aadhaar at the nearest Aadhaar enrolment centres available in their areas by 30™ June, 2017
in case they are not already enrofled and the list of locally available Aadhaar enrolment centres
shall be made available to them. : ‘

(2) In case, beneficiaries are not able to enrol due to non-availability of enrolment centres in the
near vicinity such as in the block or Tehsil or Taluka, the Department in charge of
implementation of the Scheme in the State Governments or Union Territory Administrations is
required to create Aadhaar enrolment facilities at convenient locations and the beneficiaries may
register their request for Aadhaar enrolment by giving their name, address, mobile number and
other details as specified in the proviso to sub-paragraph (3) of paragraph (1) with their District
National Child Labour Project Society or through the web portal provided for the purpose.

3. This notification shall come into effect from the date of its publication in the Official Gazette in
all States and Union territories except the States of Assam, Meghalaya and Jammu and Kashmir.

[F. No. G-20021/01/2016-BL]
HEERA LAL SAMARIYA, Addl. Secy.

Uplo-aded by Dte. of Printing at Govern-me-m of fndia Press, Ring Roéd‘ Mayapuri, New Delhi-1 10064 i
and Pubtished by the Controller of Publications, Delhi-110054, WWWw. tan uru.in
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Ay, ax wfry
MINISTRY OF HUMAN RESOURCE DEVELOPMENT
(Department of School Education and Literacy)
NOTIFICATION
New Dethi, the 28th February, 2017

8.0.66%(E).—Whereas, the use of Aadhaar as identity document for delivery of services or berefits or subsidies
simplifies the Government delivery processes, brings in transparency and efficiency, and enables beneficiaties 1o get
their entittements directly to them in a convenient and seamiess manner and Aadhaar obviates the need for producing
multiple documents to prove one's identity;

And, whereas, the Ministry of Human Resource Development in the Government of India is administering
Nationa! Programme of Mid Day Meal in Schools popularly known as Mid Day Meal Scheme (hereinafter refered to a5
the Scheme) to improve nutritional status of children studying in classes | to VIII in government or government aided
schools or Special Training Centres (STC) or Madrasas or Maqtabs supported under Sarva Shiksha Abhiyan (hereinafter
referred to as Schools) by providing them hot cooked meals (hereinafier referred to as Benefir) during working days and
during summer vacation in drought affected areas which is implemented by the State Governments and Union territory
Administrations;

And whereas the aforesaid Mid Day Meal scheme offered at Schools involves expenditure incurred fully or
partly from the Consolidated Fund of India;

- Now, therefore, in pursuance of the provisions of section 7 of the Aadhaar (Targeted Delivery of Financial and
other Subsidies, Benefits and Services) Act, 2016 (18 of 2016) (hereinafier referred to the said Act), the Central
Government in the Ministry of Human Resource Development hereby notifies the following, namely:—

1, (1) Individuals desirous of availing the benefits under the Scheme offered at the Schools are required to furnish
proof of possession of Aadhaar number or undergo Aadhaar authentication.

(2) Any individual desirous of availing the benefit under the Scheme offered at the Schools, who does not
possess an Aadhaar number or has not yet enrolled for Aadhaar shall have to apply for Aadhaar enrolment by 30™ June,
2017 provided he or she is entitied to obtain Aadhaar as per the provisions of Section 3 of the said Act and such
individuals may visit any Aadhaar enrdlment centre (list available at UIDAI website www, tidai.gov.in) for Aadhaar
enrolment, .

{3) As per regulation 12 of the Aadhaar (Enrolment and Update) Regulations, 2016, the concerned department
incharge of implementation of the Scheme (hereinafter referred to as the Department) in the State Governments or Union
territory Administrations is required to offer Aadhaar enrolment facilities for the beneficiaries who are not yet enrolled
for Aadhaar and in case there is no Aadhaar enrolment centre located in the respective Block or Taluka or Tehsil, the
Department in the State Government or Union territory Administration is required to provide Aadhaar enrolment
facilities at convenient locations in coordination with the existing Registrars of UIDAI or by becoming UIDAI registrar:

Provided that till the time Aadhaar is assigned to such beneficiary benefits under the Scheme shall be given to
such beneficiaries subject to the production of the following identification documents, namely:~ .

(a) (i) if she/he has enrolled, her/his Aadhaar Enrolment [D slip; or

(i) a copy of her/his request made for Aadhasr enrolment, as specified in sub-paragraph (b) of paragraph 2;
and

(b) an undertaking by the parent or legal' guardian that the child is not availing the benefit from any other School;
and

{c} any one of the following documents as proof of relationship of the child with the parent or legal guardian,
namely:-

(i) Birth Certificate; or Record of birth issued by the appropriate Government authority; or
(ii) Ration Card; or ECHS Card ; or ESIC Card; or CGHS Card: or
(iii) Bank or Post office passbook with phatograph; or

www.taxguru.in
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(iv) Passport; or

(v) Certificate of identity having photo of such student issued by a Gazetted Officer on an official letter
head; or

(vi) Certificate of identity having photo of such student issued by a Headmaster or Principal of School
under offical seal of the school; or

(vii) any Government Family Entitlement Card, or any other document specified by the Siate
Government or Union temritory Administration:

Provided further that the above documents shall be checked by an officer specially designated by the
Department in the State Government or Union territory administration for that purpose.

2. In order to provide convenient and seamless benefit under the Schetne to the beneficiaries, the Department in the
State Government or Union territory administration shall make all the required arrangements including the following,
namely:-

() Wide publicity through media and individual notices by the Depariment through the offices of District
Education Officers, Tehsil or Block or Mandal Education Officers, Supervisors, Schools, etc. shall be given o
the beneficiaries to make them aware of the requirement of Aadhaar under the Scheme and they may be advised
to get themselves enrolled at the nearest Aadhasr enrolment centres available in their areas by 30" June, 2017,
in case they are not already enrolled. The list of locally available enrolment centres shall be made availabie to
them,

{b) In case, the beneficiaries under the Scheme are not able to enroll for Aadhaar due to non-availability of
enrolment centres within near vicinity such as in Block or Taluks or Tehsil, the Départment through the offices
of District Education Officers, Tehsil or Block or Mandal Edueation Officers, Supervisors, Schools, ete. is
requited to create Aadhaar enrolment facilities at convenient locations, and the beneficiaries can be requested to
register their request for Aadhaar enrolment by giving their names, address, mobile number and other details as
specified int the proviso to sub-paragraph (3) of paragraph 1, with the concerned official of their respective
School or through the web portal provided for the purpose.

3. This notification shall come into effect from the date of its publication in the Official Gazette in all States and Union
territories except in the States of Assam, Meghalaya and the State of Jammu and Kashmir,

[F. No. 9-6/2016-Desk(MDM)]
RINARAY, AddL Secy.
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LA 9-6/2016-Tes(Tdem))
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NOTIFICATION
New Delhi, the 28th February, 2017

8.0.670(E).—Whereas, the use of Aadhaar as identity document for delivery of services or benefits or subsidies
simplifies the Goverament delivery processes, brings in transparency and efficiency, and enables beneficiaries to get
their entittements directly to them in a convenient and seamless manner and Aadhaar obviates the need for producing
multiple documents to prove one’s identity;

And, whereas, the Ministry of Human Resource Development in the Government of India is administering
Nattonal Programme of Mid Day Meal in Schools popularly known as Mid Day Meal Scheme {hereinafter refered 1o a5
the Scheme} to improve nutritional status of children studying in classes I to VIII in government or government aided

And whereas, the Cook-cum-Helpers engaged under the Scheme for preparing and serving Mid Day Meals at
Schools are honorary workers who have come forward for rendering social services and in recognition of their services,
they are paid honorarium (hereinafier referred to as the Benefit); '

And whereas the aforesaid benefit paid to the Cook-cum-Helpers under the Scheme offered at Schools involves
expenditure incurred fully or partly from the Consolidated Fund of India;

Now, therefore, in pursuance of the provisions of section 7 of the Aadhaar {Targeted Delivery of Financial and other
Subsidies, Benefits and Services) Act, 2016 (18 of 2016) (herein after referred to the said Act), the Central Government
. in the Ministry of Human Resource Development hereby notifies the following, namely:—

L (1) A Cook-cum-Helper availing the benefits under the Scheme offered at the Schools is required to furnish proof
of possession of Aachaar number or undergo Aadhaar authentication, .

(2) A Cook-cum-Helper, availing the benefit under the Scheme offered at the Schools, who does not possess an
Aadhaar number or has not yet enrolled for Aadhaat shall have to apply for Aadhaar enrolment by 30" June, 2017
provided he or she is entitled to obtain Aadhaar as per the provisions of Section 3 of the said Act and such individuals
may visit any Aadhaar enrolment centre (list available at UIDAI website www.uidai.gov.in) for Aadhaar enrolment,

(3) As per regulation 12 of the Aadhaar (Enrolment and Update) Regulations, 2016, the concemed department
incharge of implementation of the Scheme (hereinafter referred to as the Department) in the State Governments or Union
territory Administrations is required to offer Aadhaar enrolment facilities for the Cook-Cum-Helpers who are not yet
enrolled for Aadhaar and in case there is no Aadhaar enrolment centre located in the respective Block or Taluka or
Tehsil, the Department in the State Government or Union territory Administeation is required to provide Aadhaar
enrolment facilities at convenient locations in coordination with the existing Registrars of UIDAI or by becoming UIDALI
Registrar:

Provided that till the time Aadhaar is assigned to the Cook-cum-Helpers, benefits under the Scheme shall be
given to such beneficiaries subject to the production of the following identification documents, namely:- '

(2) (i) if she/he has enrotled, her/his Aadhaar Enrolment ID slip; or

(ii) a copy of her/his request made for Aadhaar enrolment, as specified in sub-paragraph (b} of paragraph 2;
and

{b) Any one of the following documents, namely:-
(i) Bank passbook with photograph; or )
(ii} Voter identity card issued by the Election Commission of lnﬂia; or
(iii) Ration Card, or
{iv) Driving license issued by the Licensing Authority under the Motor Vehicles Act, 1988 (59 of 1988); or

(v) Certificate of identity having photo of such member issued by a Gazetted Officer on an official letter head;
or
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(vi) Kisan Photo passbook; or

{vii} Certificate of identity having photo of such cook-cum-helper issued by a Headmaster or Principal of School
under offical seal of the school: or

(viii) any other documents specified by the concerned State Government or Union tetritory Administration:

Provided further that the above documents shall be checked by an officer specially designated by the
Department in the State Government or Union territory administeation for that purpose.

2. In order to provide convenient and seamless benefits under the Scheme to the Cook-cum-Helpers the Department in
the State Government or Union territory administration shall make all the required arrangements including the following,
namely:-

(a) Wide publicity through media and individual notices by the Department through the offices of District
Education Officers, Tehsil or Block or Mandal Education Officers, Supervisors, Schools, etc. shall be given to
the Cook-cum-Helpers to make them aware of the requirement of Aadhaar under the Scheme and they may be
advised to get themselves enrolled at the nearest Aadhaar enrolment centras available in their areas by 30" June,
2017, in case they are not already enrolled, The list of locally available enrolment centres shall be made
available to them.

{b} In case, the Cook-cum-Helpers under the Scheme are not able (o enroll for Aadhaar due to non-availability
of enrolment centres within near vicinity such as in Block or Taluka or Tehsil, the Department through the
offices of District Education Officers, Tehsi! or Block or Mandal'Education Officers, Supervisors, Schools, ete,
is required to create Aadhaar enrolment facilities at*converient locations, and the Cook-cum-Helpers can be
requested to register their request for Aadhaar enrolment by giving their names, address, mobile number and
other details as specified in the proviso to sub-paragraph (3) of paragraph 1, with the concerned official of their
respective School or through the web portal provided for the purpose.

3. This ntification shall come into effect from the date of its publication in the Official Gazette in all States and Union
territories except in the States of Assam, Meghalaya and the State of Jammu and Kashmir,

[F. No. 9-6/2016-Desk(MDM))
RINARAY, AddL Secy.

Uploaded by Dee, of Prinﬁng at Government of India Press, Ring Road, Mayapuri, New Delhi-110064
and Published by the Controller of Publications, Dethi-110054. K Dightally signed by
ALO ALOK KUMAR

Date: 2017.03.03
KUMAR oo
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(7. . 8-5/2016-7% U (Fe-1I) 4Té]
&, ¥. o, 39
MINISTRY OF HUMAN RESOURCE DEVELOPMENT ‘
{Department of School Education and Literacy)
NOTIFICATION '
New Delhi, the 15th February, 2017,

8.0. 474(E).—Whereas, the use of Aadhaar as identity document for delivery of services or benefits or
subsidies simplifies the Government delivery processes, brings in transparency and efficiency, and enables beneficiaries
to get their entitlements directly to them in a convenient and seamless manner and Aadhaar obviates the need for
producing multiple documents to prove one’s identity; .

And whereas, the National Means-cum-Merit Scholarship Scheme (the said Scheme} is an expenditure incurred
from the Consolidated Fund of India;

Now, therefore, in pursuance of the provisions of section (7} of the Aadhaar (Targeted Delivery of Financial and
Other Subsidies, Benefits and Services) Act, 2016 (18 of 2016} (herein after referred to the said Act), the Central
Government in the Ministry of Human Resource Development, Department of School Education and Literacy hereby
notifies the following, namely:- :

1. (1) Children receiving benefit under the aforesaid Scheme are hereby required to furnish proof of possession of
Aadhaar or undergo Aadhaar authentication and the disbursement of scholarship amount upder the aforesaid Scheme
shall be linked to possession of Aadhaar by the children or had undergone Aadhaar authentication, as the case may be,
and the responsibility to collect Aadhaar from children or to authenticate them, as the case may be, shall be on the
Principal of the School concerned, in coordination with parents o guardians of the children,
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2. Children receiving benefits under the aforesaid Scheme who are not yet enrolied for Aadhaar shall have to apply
for Aadhaar enrolment by 30" June, 2017, and in case he or she is entitled to obtain Aadhaar as per the provisions of
section 3 of the said Act, the Principal of the School shall ensure and make arrangement to ensure that such children are
taken to the nearest Aadhaar Enrolment Center (list available at “www.uidai.gov.in™ for enrolling them for Aadhaar.

3. Asper regulation 12 of the Aadhaar (Enrolment and Update) Regulations, 2016, the School Education departtment
or the department dealing with the aforesaid Scheme in the State (herein after called ‘department’) is required to offer
enrolment facilities for the children who are not yet enrolled for Aadhaar and in case there are no Aadhaar Enrolment
Centers located in the vicinity, the department shail provide enrolment facilities at convenient lacations in coordtnation
with the existing Registrars of UI;}DI or may provide Aadhaar enrolment facilities by becoming UIDAI Registrar:”

Provided that till the time Aadhaar is assigned to the children, scholarship amount shal] be sanctioned to the
children, subject to the production of the following documents by the child or the parent or guardian, as the case may be,
namely :-

(@) (i) ifhe hasenrolled , his Aadhaar Enrolment ID slip; or
(ii) a copy of his request mede for Aadhar enrolment, as specified in sub-paragraph (2) of paragraph 2; and

(b) (i) Bank passbook with photograph; or (ii) Photo Identity Card issued by the Principal of the School or
Tehsildar; or (iii) any other document specified by the State Education Department.

2. (1} In order to provide convenient and hassle free subsidy or benefits to the beneficiaries, department
through their field units and schools shall make all the required arrangements including the following, namely:-

(2) Wide publicity through media and individual notices at schools shall be given to children and their parents or
guardians to make them aware of the requirement of Aaghaar to receive the scholarship amount under the aforesaid
Scheme and the parents or guardians may be advised to get their ¢hildren enrolled at the nearest enrolment centres
available in their areas by 30" June, 2017, in case they are not already enrolied. The list of locally avajlable enrolment
centres should be made available to them,

-(3) In case, the beneficiaries are not able to enroll due to non-availability of enrolment centres within vicinity
from the school or where they reside, the department is required to create enrolment facilities at convenient locations and
the children and their parents or guardian may be requested to register their request for enrolment by giving their names
with other details, such as, school roll number or class details, school name, address, mobile number on their web portal
and such requests can also be registered with the registered schools.

3. This notification shall come into effect from the date of its publication in all the States except the States of
Assam, Meghalaya and Jammu and Kashmir,

(F. No. 8-5/2016-SS (Vol.Il) Pt.}
D. K. GOEL, Dy. Secy.
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NOTIFICATION
New Delhi, the {5thFebruary, 2017

8.0. 475(E).—Whereas, the use of Aadhaar as identity document for delivery of setrvices or benefits or
subsidies simplifies the Government delivery processes, brings in transparency and efficiency, and enables beneficiaries
to get their entitlements directly in a convenient and seamless manner and Aadhaar obviates the need for produging
multiple documents to prove one’s identity; .

And whereas, the National Scheme of Incentive to Girls for Sccondary Education (the Scheme) involve
expenditure incurred from the Consolidated Fund of India;
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Now, therefore, in pursuance of the provisions of section'(7) of the Aadhaar (Targeted Delivery of Financial and
other Subsidies, Benefits and Services) Act, 2016 (18 of 2016) (hercinafter referred to the said Act), the Central

Government in the Ministry of Human Resource Development, Department of School Education and Literacy hereby
notifies the following, namely;— )

1. (1) Children receiving benefit under the aforesaid Scheme are hereby required to furnish proof of possession of
Aadhaar or undergo Aadhaar authentication and the disbursement of incentive amount under the Scheme shall
be linked 1o possession of Aadhaar by the children or had undergone Aadhaar authentication, as the case may
be, and the responsibility to collect Aadhaar from children or to authenticate them, as the case may be, shall be
on the Principal of the School concerned, in coordination with parents or guardians of the children.

{2} Children recciving benefits under-the aforesaid Scheme who are not yet enrolled for Aadhaar shall have to
apply for Aadhaar enrolment by 30" Tune, 2017 and in case he or she is entitled to obtain Aadhaar as per the
provisions of section 3 of the said Act, the Principal of the School shail ensure and make arrangement to ensure

that such children are taken to the nearest Aadhaar Enrolment Center {list available at “www.vidai.gov.in") for
enrolling them for Aadhaar.

(3) As per regulation 12 of the Aadhaat (Enrolment and Update) Regulations, 2016, the School Education
department or the department dealing with the aforesaid Scheme in the State (herein after called ‘department’) is
required to offer enrolment facilities for the children who are not yet enrolled for Aadhaar and in case there are
no Aadhaar Enrolment Centers located in the vicinity, the department shall provide enrolment facilities at
convenient locations in coordination with the existing Registrars of UIDAI or may provide Aadhaar enrolment
facilities by becoming UIDAT Registrar: ‘

Provided that till the time Aadhaar is assigned to the children, incentive amount shall be sanctioned to the
children, subject to the production of the following documents by the parent or guardian, as the case may be,
namely;—

(8) (i} if the child has enrolled, his Aadhaar Enrolment ID slip; or
(ii) a copy of his request made for Aadhaar enrolment, a5 specified in sub-paragraph {2} of paragraph 2; and

(b) {i) Bank passbook with photogtaph; or (ii} Photo Identity Card issued by the Principal of the School or
Tehsildar; or (iii) any other document specified by the State Education Department.

2. (1) In order to provide convenient and hassle free subsidy or benefits to the beneficiaries, department
through their field units and schools shall make all the required arrangements including the following,
namely:— N

(2) Wide publicity through media and individual notices at schools shall be given to children and their
parents or guardians to make them aware of the requirement of Aadhaar to receive the incentive amount under
the aforesaid Scheme and the parents or guardians may be advised to get their children enrolled at the nearest
enrolment centers available in their areas by 30" June, 2017, in case they are not already enrolled. The list of
locally available enrolment centres should be made available to them, -

(3) In case, the beneficiaries are not able to enroll due to non-availability of enrolment ceritres within vicinity
from the school or where they reside, the department is required to create enrolment facilities at convenient
locations and the children and their parents or guardian may be requested to register their request for enrolment
by giving their names with other details, such as, school rofl number or class details, school name, address,
mobile number on their web portal and such requests may &lso be registered with the schools,

3. This notification shall come into effect from the date of its publication in all the States except the States of
Assam, Meghalaya and Jammu and Kashmi,

{F. No. 8-5/2016-8% (Vol.I)-Pt.]
D. K. GOEL, by, Secy.

Uploaded by Dte, of Pﬁnting at Govemment of India Press, Ring Road, Mayapﬁri, New. Delhi-l' 10064

and Published by the Controller of Publications, Delhi-110054.
Pu y SARVESH KUMAR Dl simes e simvsn
" SRWAST-RVA wl.;m 1oLl 22011

www.taxguru.in



3L
’
ANNEXURE pP-2.7¢

T To o Teto-33004/99 REGD. NO. D. L.-33004/99

Che Gazette of India

EXTRAORDINARY
W [—JVE 3—34-=0E (i)
PART I1—Section 3—Sub-section (i)

g & vafita
PUBLISHED BY AUTHORITY

| 428) 1§ faoeht, grmfomm, wadt 16, 201770 27, 1938
No. 428] NEW DELHI, THURSDAY, FEBRUARY 16, 2017/MAGHA 27, 1938

areRrs = A AR e
(& =g dv wfinmrie R
AR _
7% el 16 weadt, 2017

F.3. 474 (%) —errait sgar sl anea wgraft £y ver w0 ¥ v o7 & e § e s g
T & worrdt oftar F iy e § T &, ol arcefitar ot 4 et i T 8, o st @
gfurars we & g B Redt s F ol wrr gt # S s wo # glver gl §) s d Bt s
TgaTT Rrg WX ¥ TERY qendsi Y wege w0 B e A 6t § ) s s F e i
12 Rrae, 2016 &yt g & avr zw snery Y wfingee vl T § ywim A e g

2, ArATRE FATT A st wEATery (R T ToTe EEre F3 AT, 9T g AT g
Her £ qur e e T TR gy Tamet w1 Fraiew w8, ek e f 9w A d e
Fm wman &

() W X T X ¥ e gl i () b e ¥ AR gty

iy T o wrecy % Rrg ot w1 Fv F i sl ¥ gt Y AR gt
iy o wnfa (et F et & R ARSe e

vy srpfem afa (weeft) F st i givas T 3w,

() gl ol (qeet) % amt & IgaT s g adr H,

(viy st (qaet) ¥ et & forg sy Aoft fivr G,

(vi) Wm(mmwmﬁ(m)%m%mﬁwﬁﬁwm
iy o red et (@) 3 gt & fong Afiwd wrrafir domm,

(ix) oo R aat (i) F gt & Ry dfFr argfy o,

860 GL2017 ' ‘ )

www.taxguru.in



(5‘)/
(

[PART [I—SEC. 3(ii)]

Heo

THE__GAZETTE OF_EDIA : EXTMORDINARY
{x} o fgd ait (@) F gt § R ad S
() P, e O by ST () & it fag ot sivew Miend e A6
oA, ' '

o) i e (e et o o, e Ay g e

3. ¥, o, mﬂ(ﬁiﬁwaﬂrmmﬁsﬁ,wﬁmﬁaﬂwmﬁmmmﬂm) aftrfRaw, 2016 (2016 #1 18)
(ﬁﬁm%mma@ﬁnwwm)ﬁmﬁmﬁ%mﬁ.mmﬁaﬁm#rmﬁ
FLAT §, -

) wﬁﬁﬁaﬁﬁ%ﬁwaﬂa#mhmmmﬁmmﬁfm@f%mmmm
mmﬁ%ww&%wwaﬁa%%qmﬁmmmw@%wmwﬁw
YT ST |
(2) SfeF et it et i s ¥ wewr T it e e & A amvf g R
ﬁmm%ﬁ*ﬁ,ﬁiﬂwmﬂmw%@maﬁw&&muﬁmgﬁsﬁm
e, 2017wmmm%§mﬁ,nﬁagwmﬁwﬁms%m%:mmm
miﬁrmﬁrm@mmm%ﬁqmmﬁw‘ﬁsﬂmtw#z(www.uidai.gov.in‘T(
Tt vy &) F Wy A
(3} ST (ATAIET TV arera) Rl 2016%%12%mhmmmﬁzﬁmﬁg@m.
mmﬂmcﬁw&m%waﬂﬁwﬁ&%aﬁmﬁmﬁmﬁwmm—ﬁmw-
mmﬁ%m%mmwﬁﬁ%mmgﬁmmmﬁwmmﬁmﬁwmm
T o & ol sttt o % Rt ey ATRie 5 % gy af @ 6 Ruft ¥, T wET A §
w@aw&mwﬁﬁvﬁfmwm(wﬁqﬁwﬁ)%mmﬁ%mﬁgﬁm$m
T AW FEAUE SR W 2 w7 R wgem wiwer (qardter) s gofes e
i Tt & v § dfegd A g R et S PR S ST ATHi g s s
%ﬁvﬁﬁrﬁﬁmﬁmw#%aﬁmgﬁ?ﬁmwmﬁ%mwﬁﬁmmﬁ%ﬁ%m
AT giRTY ST A R s 37 onft 7% A Ag gar § qu aeftead o F P e AT S
maﬁ@%ﬁﬁqﬁﬁ.ﬁmmmﬂﬁﬁ#mw&wmﬁmwmm(w@@mﬂ
%ﬁwﬁaﬁuﬁ%wﬁww@ﬁﬁ%wﬁmﬁmwﬁmmﬁﬁﬁwm@
A YR T
aurd 1% 30 R % T 9fen A Aare AT S §, 97 T T Frwrel ¥ age Grfy # ara 4 At 8y
Frafafies ararslt 9y wege w07 ¥ s wave Ry st A '

() () e o T A, ST e R v AT e s T 7, & 7 e et arven @
B O 16

(iiy wﬁagmﬁﬁeﬁmﬁmmmmﬁwﬁ:w
(ii) &7 4 % 394 (2) % FefATIEE e st 3 g T g R g g o e R
(&) FragaT g s -
() o ¥ Rt it gy ST W vge S arEr
(iiy s Rramr g st oamdt @A e (4) 71 waEr
(il) T sy '
(iv) v amg afifw, 1988 (1988 7 59) ¥ wga wvs i TR grer s Fvar T grefT wee: T
) wﬁaa@mﬁwmmmmﬁwm&&mﬁﬁﬁﬁmwmﬂﬂm
{vi) T gTare g ARy 9 sy e,

www.taxguru.in



[9 -8v8 3(ii)] W T TS MRS : ‘ 3

Furd wg Wt B, T aeamawt Y i, 1 v Tor SR aaa W9 o 6 TUTERT gy f ww &
e wfgerd gro $f S

4, S geag DA ¥ agg R w7 & o6 fe el R ¥ areafy anafi £ gweey Fm v
e, #are Aol FriEE GG AR U9 G AT S U 8 GO A FraTea A ¥k e &
FrorfefRre sraeamait aftg ol ;dfirg == - .

1) sude geftaz Tromrel % TET aragi AT ave SO 3 e e Y oiter ¥ ary # AfRwoqd et oA
fre weqet ¥ wvea & st auar A S dEre w0 F g @R e s Sfe F e i
FTYF FHTT THIX ST TV H2 THA T2 & Araia w1k et § 6 31 wre, 2017 & vy 8t & sofiardt
TR 375 & KT AHIHA FF f 7AE & 0 I T w7 & Iy e F ot vy
AT AT

2) AR, wvardT 3RS A vga R seawt ey wgt & Frave @ £ & v & ary Rl ¥ e A
¥ TURSH 7 g F SO AUAT ATHIHA AEY FO 909 &, 78 v & B ey e wrateae wifE ar
T JTHFI GO | T &7 T o gvateme Fart & wreas & glvmess woell 92 A gl
U TG T4 AT s AAGT § 7y ol e g B 4, ooy defw deieE WA A
1, FeT, St & W R FIRT AT TR WAV 0, A, Fraree e v vy sdey 3 AT 3 A9
FNG Tt FC T T gy ATy st s firar et 3 e of wftew R

5. T sftngaa s, Ry ol 99 7 #fR F gew oft et iR dw s at e e A A &

T i *

[T, 4. 14016/3/2017-114)

MINISTRY OF SOCIAL.:IUST[CE AND EMPOWERMENT
(Department of Social Justice and Empowerment)
NOTIFICATION
New Delhi, the 16th February, 2017

§.0. 471(E)—The use of Aadhaar as identifier for delivery of services or benefits or subsidies simplifies the
Government delivery processes, brings in transparency and efficiency, and enables beneficiaries to get their entitlements
direetly in a convenient and seamless manner. Aadhaar obviates the neéd for producing rultiple documents to prove
one’s identity, The provisions of the Aadhaar Act have come into effect from 12% September, 2016 and notification to
this effect has been published in the official Gazette,

2. Ministry of Social Justice and Empowerment (hereinafter' referred to as Minisiry), Government of India
implements the Central Sector and Centrally Sponsored Scholarship Schemes listed below which involve expenditure
incurred from the Consolidated Fund of India:

(i)  Pre-matric Scholarship Scheme for Scheduled Caste (SC) Students Studying in Class IX and X;

(i)  Pre-Matric Scholarships to the Children of those enéaged in occupations involving cleaning and prone
to health hazards;

(it  Post-Matric Scholarship for Scheduled Caste (SC) Students;

(iv)  Up-gradation of Merit of Scheduled Caste (SC) Students;

(v) National Fellowship for Righer Education for Scheduled Caste (SC) Students;

(vi) Top Class Education Scheme for Scheduled Caste (SC) Students;
{vii)  Free Coaching Scheme for Scheduled Caste (SC} and Other Backward Classes (OBC) Students;
(viii)  Scheme of Pre-Matric Scholarship for Other Backward Classes (OBC) Students;

{ix)  Scheme of Post-Matric Scholarship for Other Backward Classes (OBC) Students;

(x}  National Fellowship for Other Backward Classes (OBC) Students;
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{xi) Dr. Ambedkar Pre-Matric and Post-Matric Scholarship for De-notified, Nomadic and Semi-Nomadic
Tribes (DNT) Students;

(xii) Dr, Ambedkar Post-Matric Scholarship Scheme for Economically Backward Classes (EBC) Students;

3, Now, therefore, in pursuance of the provisions of section 7 of the Aadhaar (Targeted Delivery of Financial and
other Subsidies, Benefits and Services) Act, 2016 (18 of 2016) (hereinafier referred to as the said Act), the Ministry
hereby notifies the following, namely:—

(1) An Individual desirous of receiving Scholarship benefit under the Central Sector or Centrally Sponsored
Scholarship Schemes as listed above is hereby required to furnish proof of possession of Aadhaar or undergo
Aadhaar authentication,

{2} An individuat desirous of receiving Scholarship benefit under the Central Sector or Centrally Spensored
Scholarship Schemes as listed above and not yet enrolled for Aadhaar is hereby required to make an application for
Aadhaar enrolment by 31" March, 2017, in case he is entitled to obtain Aadhaar as per the provisions of section 3 of
Aadhaar Act and such individuals may visit eny Aadhaar entolment center (list available at www.uidai.gov.in) to
get enrolled for Aadhaar.

(3) As per regulation 12 of the Aadhaar (Enrolment and Update) Regulations, 2016, for Centrally Sponsored
Schemes the State Government or Union Territory Administration through its implementing Departments and its
Pre-Matric or Higher education institutions is required to offer enrolment facilities for the beneficiaries who are not
vet enrolled for Aadhaar and in case of absence of any Aadhaar enrolment center in the vicinity, the State
Government or Union Territory Administration may provide enrolment facilities at convenient locations in
coordination with the existing Registrars of Unique Identification Authority of India (UIDAI) or may provide
Aadhaar enrolment facilities by becoming Unique Identification Aulhonty of India (UIDAI) Registrar and engaging
Pre-Matric or Higher education institutions as enrolment agencics.

For Centrat Sector Schemes, the Ministry through its implementing agencies is required to offer enrolment facilities
for the beneficiaries who are not yet enrolled for Aadhaar and in case of absence of any Aadhaar enrolment center
in the vicinity, the Ministry through its implementing agencies may provide etwolment facilities at convenient
locations in coordination with the existing Registrars of Unique Identification Authority of India (UIDAI} and
engage Pre-Matric or Higher education institutions as enrolment agencies.

Provided that till the time Aadhaar is assigned to the individual, Scholarship benefit under the Schemes listed above
shall be given to such individual subject to the production of the foilowing documents, namely:—

(a) (i) Bank Passbook of applicant in his or her name or jointly held with his or her parent or guardian, and
which contains the photograph of the applicant;

(i1) if he has-enrolled, his Aadhaar Enrolment H) slip; or

{iii) & copy of his request made for Aadhaar enrolment, as gpecified in sub-paragraph (2) of paragraph 4,
and '

(b} Identity proofs as under— |
(i) Voter identity card issued by the Election Commlss:on of India; or
(i) Permanent Account Number (PAN) Card issued by the Income Tax Department; or
(iii) Passport; or
(iv) Driving licence issued by the Licensing Authority under the Motor Vehicles Act, 1988 (59 of 1988); or

{v) Certificate of identity having photo of such member issued by a Gazetted Officer or 2 Tehsildar on an
official lefter head; or

{vi) Any other document specified by the State Government:

Provided further that the above documents shall be checked by an officer specifically designated by the State
Government or Union Territory Administration for that purpose.

4. In order to provide convenient and seamless Scholarship benefit under the Schemes listed above to beneficiaries,
the Ministry through its implementing agencies or the State Government or Union Territory Administration through their
implementing Departments shall make all the required arrangements including the following, namely:—

1) Wide publicity through media and individual notices through Pre-Matric or Higher education institutions
shall be given to applicants or beneficiaries to make them aware of the requirement of Aadhaar to,
receive Scholarship benefit under the schemes listed above and they may be advised to get themsclves
enrolled at the nearest enrolment center available in their areas by 3st March, 2017, in case they are not
already enrolled. The list of locally available enrolment centres shall be made available to them,
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2) In case, the beneficiaries are not able to enroll due to non-availability of enrolment centres within five to
seven km from Pre-Matric or Higher education institutions or from where they reside, the Ministry
through its implementing agencies or State Government and Union Territory Administration through
their implementing Departments is required to create enrolment facilities at convenient locations and the
applicants or beneficiaries may be requested to register their request for enrolment by giving their names
with other details, such as, identity card issued by the institute where he is studving, address, mobile
number on their respective web portal and such requests may also be registered with the Pre-Matric or
Higher education institutions.

5. This notification shall come into effect from the date of its publication in ll the States and Union Territories
except the States of Assam, Meghalaya and Jammu and I(ashm1r.

[F. No.: 14016/3/2017-DBT)
. AINDRI ANURAG, . Secy.

*
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[®1. €. 17~220) / 2016~-BTagh]
MINISTRY OF SOCIAL JUSTICE AND EMPOWERMENT
[Department of Empowerment of Persons with Disabilities (Divyangjan))
NOTIFICATION
New Delhi, the 3rd March, 2017

5.0. 728(E).— Whereas, the use of Aadhaar as identity document for delivery of services or
benefits or subsidies simplifies the Government delivery processes, bring in fransparency and efficiency, and
enables beneficiaries to get their entitlements directly in a convenient and seamless manner and Aadhaar
obviates the need for producing multiple documents to prove one’s identity;

And whereas, the Department of Empowerment of Persons with Disabilities (hereinafter referred to
as the Department), Ministry of Social Justice and Empowerment is implementing the following Central
Sector Scholarship Schemes (hereinafter referred to ag the Schemes) for education of Students with
Disabilities (hereinafter referred to as the beneficiaries):-

(a) Pre-Matric Scholarship for Students with Disabilities;

(b} Post-Matric Scholarship for Students with Disabilities

(© Scholarship for Top Class Education for Students with Disabilities;
(d) National Fellowship for Persons with Disabilities:

(e) National Overseas Scholarship for Students with Disgbilities; and
() Free Coaching for Students with Disabilites;

And whereas, under the Schemes, cash benefits namely scholarship amount, Book and Ad-Hoc
Grant, Disability-specific allowances like Reader allowance, Transport allowance, Escort allowance,
Maintenance allowance, Special allowance, Fellowship amount, Contingency grant, House Rent aliowance,
Incidental Journey allowance, Equipment allowance, Tution Fees, Cost of Air Passage, Poll Tax, Visa Fees,
Medical Insurance Premium, Local Travel, Stipend (whichever is applicable as per norms of the said
scholarship Schemes) (hereinafter referred to as benefits) and services namely, free coaching (hereinafter
referred to as services) by the empanelled institutes {hereinafter referred to as the implementing agencies)
involve recurring expenditures from Consolidated Fund of India; o

Now, therefore, in pursuance of the provisions of section 7 of the Aadhaar (Targ_ete& Delivery of
Financial and other Subsidies, Benefits ang Services) Act, 2016 (18 of 2016) (hereinafter referred to as the
said Act), the Central Government hereby notifies the following, namely:-

1 (1} An individual eligible to receive benefits or services under the Schemes is hereby required to
furnish proof of possession of Aadhaar number or undergo Aadhaar authen tication,

(2) An individual entitled to receive the benefits or services under the Schemes, who does 1ot
possess the Aadhaar number or has not yet enrolled for Aadhaar, but desirous of availing the benefits or
services under the Schemes are hereby required to make application for Aadhaar enrolment by 30" June,
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2017, provided she or he is entitled to obtain Aadhaar as per section 3 of the said Act and such individuals
shall visit any Aadhaar enrolment centre (list available at www.uidai.gov.in ) to get enrolled for Aadhaar.

(3) As per regulation 12 of the Aadhaar (Enrolment and Update) Regulations, 2016, the Department
which requires an individual to furnish Aadhaar, is required to offer Aadhaar enrolment facilities through its
implementing agencies for the beneficiaries who are not yet enrolled for Aadhaar and in case there is no
Aadhaar enrolment centre located in the respective Block or Taluka or Tehsil, the Department through its
implementing agencies is required to provide Aadhaar enrolment facilities at convenient locations in
coordination with the existing Registrars of UIDAI or by becoming UIDAI Registrar themselves:

Provided that till the time Aadhaar is assigned to the individual, benefits or services under the
Schemes shall be given to such individual subject to the production of the following identification
documents, namely:-

(a) (i)  if she or he has enrolled, her or his Aadhaar Enrolment ID slip; or

{ii)  acopy of her or his request made for Aadhaar enrolment, as specified in sub-paragraph
(b) of paragraph 2 below; and

{b}  Disability certificate issued by the competent authority; and
©) Any one of the following documents:-

(i) Voter identity Card; or (ii) Permanent Account Number (PAN) Card; or (iii) Passport; or
{iv) Ration Card; or (v) Employee Government ID Card; or (vi) Bank or Post office Passbook
with Photo; or (vii) Photo identity card issued by competent authority for handicapped
persons; or (viii) Certificate of identity having photo of such student issued by a Headmaster
or Principal of School under official seal of the school; or (ix) Driving license issued by the
Licensing Authority under the Motor Vehicles Act, 1988 (59 of 1988); or (x) Certificate of
identity having photo of such member issued by a Gazetted Officer or a Tehsildar on an
official letter head; or (xi) Any other documents as specified by the Department:

Provided further that the above documents shall be checked by an officer designated by the
Department for that purpose. N

2. In order to provide convenient and hassle free benefits or services under the Schemes to the
beneficiaries, the Department through its implementing agencies shall make all the required arrangements
including the following, namely:-

(a) Wide publicity through media and individual notices shall be given to the beneficiaries to make
them aware of the requirement of Aadhaar under the Schemes and they may be advised to get themselves
enrolled at the nearest enrolment centres available in their areas by 3™ June, 2017, in case they are not
already enrolled. The list of locally available enrolment centres (list available at www.nidai.gov.in) shall be
made available to them., ‘

{(d) In case, the benefictaries under the Schemes are not able to enroll for Aadhaar due to non-
availability of enrolment centres in the near vicinity such as in the Block or Taluka or Tehsil, the Department
through its implementing agencies is required to create Aadhaar enrolment facilities at convenient locations,
and the beneficiaries may be requested to register their request for Aadhaar enrdlment by giving their names,
addresses, mobile numbers and other details as specified in the first proviso to sub-paragraph (3) of
paragraph 1 with the implementing agencies or through the web portal provided for the purpose,

3. This notification shall come into effect from the date of its publication in the Official Gazette in all
the States and Union territories except the States of Assam, Meghalaya and Jammu and Kashmir.

[F. No. 17-22(2)/2016-5ch.]
DOLLY CHAKARABARTY, Jt. Secy.

Upioaded by i)le. of Printing at Government of India Press, Riné Road, Mayapuri, New Delhi-110064

and Published by the Controller of Publications, Delhi-1 10054,
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[w1. ¥ 17-22{1) / 2016-BTgR]
MINISTRY OF SOCIAL JUSTICE AND EMPOWERMENT
(Department of Empowerment of Persons with Disabilities (Divyangjan)]
' NOTIFICATION
New Delhi, the 3rd March, 2017

8.0. 727(E).—Whereas, the use of Aadhaar as identity document for delivery of services or benefits
or subsidies simplifies the Government delivery processes, bring in transparency and efficiency, and enables
beneficiaries to get their entitlements directly in a convenient and seamless manner and Aadhaar obviates the

~ need for producing multiple documents to prove one’s identity;

And whereas, the Department of Empowerment of Persons with Disabilities (hereinafter referred to as
Department), Ministry of Social Justice and Empowerment is implementing the National Action Plan for
Skill Training of Persons with Disabilities under the Central Sector Scheme for Implementation of Persons
with Disability Act, 1995 (SIPDA} (hereinafter referred to as the Scheme) for providing skill training to
persons with disabilities (hereinafter referred to as the beneficiaries) through Empanelled Training Partners
(hereinafter referred to as implementing agencies);

And whereas, under the said Scheme, cash benefits namely, transport cost, boarding and lodging cost,
conveyance cost, cost for post placement support etc. (whichever is applicable as per norms of the Scheme)
{hereinafter referred to as benefits) and services, namely, skill training (hereinafter referred to as services)
provided to the persons with disabilities by the implementing agencies involve recurring expenditures from
the Consolidated Fund of India;

Now, therefore, in pursuance of the provisions of section 7 of the Aadhaar (Targeted Delivery of
Financial and Other Subsidies, Benefits and Services) Act, 2016 (18 of 2016) (hereinafter referred to as the
satd Act), the Central Government hereby notifies the following, namely:-

1. (1} An individual eligible to receive the benefits or services under the said Scheme is hereby
required to furnish proof of possession of Aadhaar number or undergo Aadhaar authentication.

(2) An individual entitled to receive the benefits or services under the Scheme, who does not
possess the Aadhaar number or has not yet enrolled for Aadhaar, but desirous of availing the benefits or
services under the Scheme is hereby required to make application for Aadhaar enrolment by 30" June, 2017,
provided she or he is entitled to obtain Aadhaar as per section 3 of the said Act and such individuals shalt
visit any Aadhaar earolment centre (list available at Unique Identification Authority of India website
www.uidai.gov.in ) to get enrolled for Aadhaar. :

(3) As per regulation 12 of the Aadhaar (Enrolment and Update) Regulations, 2016, the Department
which requires an individval to furnish Aadhaar, is required to offer Aadhaar enrolment facilities through its
implementing agencies for the beneficiaries who are not yet enrolled for Aadhaar and in case there is no
Aadhaar enrolment centre located in the respective Block or Taluka or Tehsil, the Department through its
implementing agencies is required to provide Aadhaar enrolment facilities at convenient locations in
coordination with the existing Registrars of UIDAI or by becoming UIDAI Registrar themselves:

Provided that till the time Aadhaar is assigned to the individual, benefits or services under the
Scheme shall be given to such individual subject to the production of the following identification documents,
namely:- '

(2) (i) if she or he has enrolled, her or his Aadhaar Enrolment ID slip; or

(ii) acopy of her or his request made for Aadhaar enrolment, as speciﬁed in sub-paragraph
(b) of paragraph 2 below; and

www.taxguru.in



s

4 _ THE GAZETTE OF INDIA:EX'II'RAORDINARY [PART II—SEC, 3(ii)]

(b)  Disability certificate issued by the competent authority; and
(¢}  Anyone of the following documents:-

(i) Voter identity Card; or (ii) Permanent Account Number (PAN) Card; or (iii) Passport; or
(iv) Ration Card; or (v) Employee Government ID Card; or (vi) Bank or Post office Passbook
with Photo; or (vii) Photo identity card issued by competent authority for handicapped
persons; or (viii) Certificate of identity having photo of such student issued by a Headmaster
or Principal of School under official seal of the school; or (ix) Driving license issued by the
Licensing Authority under the Motor Vehicles Act, 1988 (59 of 1988); or (x) Certificate of
identity having photo of such member issued by a Gazetted Officer or a Tehsildar on an
official letter head; or (xi) Any other documents as specified by the Department:

Provided further that the above documents shall be checked by an officer designated by the
Department for that purpose.

2 In order to provide convenient and hassle benefits or services under the Scheme to the
beneficiaries, the Department shall make all the required arrangements including the following, namely:-

(a) Wide publicity through media and individual notices shall be given to the beneficiaries to make
them aware of the requirement of Aadhaar under the Scheme and they may be advised to get themselves
- enrolled at the nearest Aadhaar enrolment centres available in their areas by 30" June, 2017, in case they are
not already enrolled. The list of locally available enrolment centres (list available at www.nidai.gov.in) shall
be made available to them,

(b) In case, the beneficiaries under the Scheme are not able to enroll for Aadhaar due to non-
availability of enrolment centres in the near vicinity such as in the Block or Taluka or Tehsil, the Department
through its implementing agencies is required to create Aadhaar enrolment facilities at convenient locations,
and the beneficiaries may be requested to register their request for Aadhaar enrolment by giving their names,

.addresses, mobile numbers and other details as specified in the first proviso to sub-paragraph (3) of
paragraph 1 with the concerned agencies or through the web portal.provided for the purpose. -

3 This notification shall come into effect from the date'of its publication in the Official Gazette in all
the States and Union territories except the States of Assam, Meghalaya and Jammu and Kashmir.

[F. No. 17-22(1)/2016-Sch.]
DOLLY CHAKARABARTY, Jt. Secy.

Uploaded by Dte. of Printing at Government of India Press, Ring Road, Mayapuﬁ, New Dethi-110064

and Published by the Controller of Publications, Defhi-110054,
o - SARVESH KUMAR phuarssrmn
SRIVASTAVA  Oseaoaimmassess
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*

MINISTRY OF SOCIAL JUSTICE AND EMPOWERMENT
[Department of Empowerment of Persons with Disabilities (Divyangjan)}
NOTIFICATION
New Delhi, the 3rd March, 2017

$.0. T11(E).—Whereas, the use of Aadhaar as identity document for delivery of services or benefits or
subsidies simplifies the Government delivery processes, brings in transparency and efficiency and enables
beneficiaries to get their entitlements directly in a convenient and seamless manner and Aadhaar obviates the
need for producing multiple documents to prove one’s identity; :

And whereas, the Department of Empowerment of Persons with Disabilities (Divyangjan),
Ministry of Social Justice and Empowerment in the Government of India (hereinafter referred as the
Department) is administering the Scheme of Assistance to Disabled Persons for Purchase and, or, Fitting of
Aids and Appliances (ADIP) (hereinafter referred to as the Scheme) asa Central Sector Scheme;

And whereas, the main  objective of the Scheme is to assist the needy disabled persons in
procuring durable, sophisticated and scientifically manufactured, modern, standard aids and appliances to
promote physical, social, psychological rehabilitation of Persons with Disabilities by reducing the effects of
disabilities and at the same time to enhance their economic potential;

And whereas, the assistive devices are given to Divyangjan with an aim to improve their
independent functioning and to limit the extent of disability and occurrence of secondary disability;

And whereas, the Scheme.is implemented through National Institutes, Composite Regional
Centres, Artificial Limbs Manufacturing Corporation of India (ALIMCO), District Disability Rehabilitation
Centres, State Handicapped Development Corporations, other local bodies and Non-Governmental
Organizations (hereinafter referred to as the implementing agencies) and the benefits under the Scheme
include procurement and distribution of aids, assistive devices {appliances) and providing travelling
allowances, boarding and lodging expenses t0 the Persons with Disabilities and attendants or escorts as per
norms (hereinafter referred to as benefits), that involve non-recurring expenditure from the Consolidated Fund

of India;

Now, therefore, in pursuance of the provisions of section 7 of the Aadhaar (Targeted Delivery of
Financial and Other Subsidies, Benefits and Services) Act; 2016 (18 of 2016) (hereinafter referred to as the
said Act), the Central Government hereby notifies the following, namely:—

1.{1) An individual eligible for availing benefits under the Scheme are hezeby required to furnish proof of
Aadhaar or undergo Aadhaar authentication.

| {2) An individval desirous of availing benefits under the Scheme, who does not possess the Aadhaar
number or, not yet enrolled for Aadhaar, but desirous of availing benefits under the Scheme is hereby
required to make application for Aadhaar enrolment by 30" June, 2017, in case he or she is entitled 0
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obtain Aadhaar as per section 3 of Aadhaar Act and such individuals may visit any Aadhaar
enrolment centre (list available at www.uidai.gov.in) to get enrolled for Aadhaar.

(3) As per regulation 12 of the Aadhaar (Enro]rnent and Update) Regulations, 2016 the Department
through its implementing agencies which requires an Individual to furnish Aadhaar is required to offer
Aadhaarenrolment facilities for the beneficiaries who are not yet enrolled for Aadhaar and in case of
there is no Aadhaar enrolment centre located in the vicinity such as in the Block or Taluka or Tehsil,
the Department through its implementing agency is required to provide Aadhaar enrolment facilities
at convenient locations in coordination with the existing Registrars of UIDAI or by Department itself
by becoming UIDAI Registrar:

Provided that til! the time Aadhaar is assigned to the individuals, benefits under the Scheme shall be
given to such individudls subject to the production of the following documents, namely:-

(a) (i) if she or he has enrolled, her or his Aadhaar Enroiment ID slip; or

(ii) a copy of her or his request made for Aadhaar enrolment, as specified in sub-paragraph (b) of
paragraph 2;and ’

‘ )] Any one of the foltowing documents:

(i) Voter Identity Card; or

(i) Permanent Account Number (PAN) Card; or
(iii) Passport; or

(iv) Property Card; or

(v) Freedom Fighter Identity Card; or

{vi) Ration Card; or

(vii) Employee Government ID Card; or
{viii} Arms license; or

(ix) Pensioner’s Card; or

(x) Bank or Post office Passbook with Photo; or

(x1) Photo identity card issued by competent authonty for scheduled castes or tribes and other
backward castes; or

(xii) Photo identity card issued by competent authority for handicapped persons; or
(xiii) Employment Card issued by Employment Guarantee Scheme (EGS) autherities; or

(xiv) Photo identity card issued by Ministry of Labour for Employment Insurance Scheme (EIS);
or

(xv) Driving license issued by Licensing Anthonty under the Motor Vehlcles Act, 1988 (59 of
1988); or

(xvi) Certificate of identity having photo of such member issued by a Gazetted Officer or a
Tehsildar on an official letter head; or

(xvii) Any other document specified by the Central or State Government:

Provided further that the above documents shall be checked by an officer specifically designated by
the Department for that purpose.

2. In order to provide convenient and hassle free benefits under the Scheme to the beneficiaries, the
Department in charge of implementing the Scheme shall make all required arrangements including the
following, namely:— :

(a) Wide publicity through media and md1v1dual notices through the implementing agencies to be given
- to applicants or beneficiaries to make them aware of the requirement of Aadhaar to receive benefits
under the Scheme and they may be advised to get themselves enrolled at the nearest enrolment centre
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available in their areas by 30® June, 2017, in case they are not yet enrolled. The list of locally
available enrolment centres shall be made available to them.

{b) In case, the beneficiaries are not able to enroll due to non-availability of enrollment centres in the near
vicinity such as in the Block or Taluka or Tehsil, the Department is required to create Aadhaar
enrollment facilities at convenient locations, in coordination with existing Registrars of UIDAI or by
Department itself by becoming UIDAI Registrar themselves and beneficiaries under the Scheme may
register their requests for Aadhaar enrolment by giving their names, address, mobile number and other
details as specified in the first proviso to sub-paragraph (3) of paragraph 1, with the Department or
through the web portal provided for the purpose.

3 This Notification shall come into effect from the date of its publication in the Official Gazette in all
the States and Union Territories except the States of Assam Meghalaya and Jammu and Kashmir.

[F. No. 4-2 (32)/2016/DD—I]
AWANISH K. AWASTHI, Jt. Secy.

Uploaded by Dte. of Printing at Government of India Press, Ring Road, Mayapuri, New Delhi-110064

and Published by the Controller of Pubhct.mons. Delhi-110054, SARVESH KUMAR IS sty s

SRIVASTAVA  Dnesoasimond
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MINISTRY OF CONSUMER AFFAIRS, FOOD AND PUBLIC DISTRIBUTION
{(Department of Food And Public Distribution)
' NOTIFICATION
New Dethi, the 8th February, 2017

8.0. 371(E).— Whereas, the use of Aadhaar as identity document for delivery of services or benefits or subsidies
simplifies the Government delivery processes, brings in transparency and efficiency, and enables beneficiaries to get
their entitlements directly in a convenient and seamless manner and Aadhaar obviates the need for producing multiple
documents to prove one’s identity;

And whereas, implementation of relevant provisions of the National Food Security Act, 2013 (hercinafier referred
to as NFSA), through Targeted Public Distribution System (hersinafter referred to as TPD'S) and Cash Transfer of Food
Subsidy Rules, 2015 issued under the said National Food Security Act, 2013, involves recurring expenditure from the
Consolidated Fund of India;

Now, therefore in pursuance of the provisions of the Section 7 of the Aadhaar (Targeted Delivery of Financial and
Other Subsidies, Benefits and Services) Act, 2016 (I8 of 2016) (hereinafter referred to as the said Act), the Central
Government hereby notifies the following, namely: -

1. (1) An individual eligible to receive the subsidised food grains or Cash Transfer of Food Subsidy under NFSA
and having valid Ration Cards issued by State Governments or Union Territory Administrations is hercby
required to furnish proof of possession of Aadhaat number or undergo Aadhaar suthentication. Any new cligible
beneficiary who is selected by State Governments ot Union Tertitory Administrations for receiving subsidised
food grains or Cash Transfer of Food Subsidy under NFSA is also required to furnish proof of posscssion of
Aadhaar number or undergo Aadhaar authentication as stated in ensuing clauses.

(2) All such eligible beneficiaries entitled to receive subsidised food grains or Cash Transfer of Food Subsidy
under NFSA, who do not possess the Aadhaar Number or, are not yet enrolied for Aadhaar, but are desirous of
availing subsidised food grains or Cash Transfer of Food Subsidy under NFSA are hereby required.to make
application for Aadhaat enrolment by 30" June, 2017, provided he or she is entitled to obtain Aadhaar as per
Section 3 of the said Act. All such individuals may visit any Aadhaar enrolment centre (list available at
www.uidaigov.in) to get enrolled for Aadhaar,

{3) As per regulation [2 of Aadhaar (Enrolment and Update) Regulations, 2016, the State or Union Territory
Administration Food Department which requires an individual to furnish Aadhaar is required to offer enrolment
facilities for the beneficiaries who are not yet enrolled for Aadhaar and in case there is no Aadhaar entolment
cenire located in the respective Black or Taluka or Tehsil, the State or Union Territory Food Department is
required to provide enrolment facilities at convenient locations in coordination with the UIDALI or the existing
Registrars of UIDAI or by becoming UIDAI registrar themselves :

Provided that, till the Aadhaar is assigned to the beneficiaries of subsidised food grains or Cash Transfer
of Food Subsidy under NFSA, subsidy or benefits under NFSA shall be given to such individual, subject to the
production of the following identification documents, namely -

(a) Ration Card issued by the State or Union Territory Administration Food Department; and
(b) (i) If he or she has enrolled, his or her Aadhaar Enrolment ID slip; or

(i) a copy of his or her request made for Aadhaar enrolment, as specified in sub-paragrabh (2) of
Paragraph 2; and :

{¢} (i) Voter ID card issued by the Election Commission of India; or (ii) Permanent Account Number Card
issued by Income Tax Department; or (iii) Passport; or (iv) Driving License issued by Licensing authority
under Motor Vehicles Act, 1988 (59 of 1988); or (v) Certificate of ldentity having photo issued by the
Gazetted officer or Tehsildar on an official letter head; or (vi) Address card having Name and Photo issued
by Department of Posts; or (vii) Kisan Photo Passbook; or (viii} any other document as specified by the
State Government or Union Territory Administration :

Provided further that the above documents shall be checked by an officer designated by the State/UT Foed
Department for that purpose.

2. In order to provide convenient and hassle free subsidised food grains or Cash Transfer of Food Subsidy under NFSA
to beneficiaries, the State or Union Territory Administration Food Department shall make all the required amrangements
including following, namely :- '
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(1) Wide publicity through media and individual notices through the district food supply office or fair price
shops, etc., shall be given to beneficiaries of subsidised food grains or Cash Transfer of Food Subsidy under
NFSA to make them aware of the tequirement of Aadhaar under the scheme and they may be advised to get
themselves enrolled at the nearest enrolment centres available in their areas by 30" June, 2017 in case they are
not already enrolled. The list of locally available entolment centres shall be made available to them.

{2 In case, beneficiaties of subsidised food grains or Cash Transfer of Food Subsidy under NFSA are not able
to enrol due to non-availability of enrolment centres in the

near vicinity such as in the Block or Tehsil or Taluka, the State or Union Territory Food Department ate
required to provide enrolment facilities at convenient locations in coordination with the UIDAI or the existing
Registrars of UIDAT of by becoming UIDAI registrar themselves and the beneficiaries of subsidised food greins
or Cash Transfer of Food Subsidy under NFSA may register their request for enrolment by giving their name,
address, mobile number with Ration Card number and other details specified in the proviso to sub-paragraph
(3) of paragraph 1 with their fair price shop owners or through the web portal provided for the purpose.

3. This notification shall come into effect from the date of its publication in the Official Gazette in all States and
Union Territories except the States of Assam, Meghalaya and Jammu and Kashmir,

4. The State Government or Union ’ferritory Administration shall, within a period of thirty days from the receipt of
proof of possession of Aadhaar number furnished by individual beneficiaties of the eligible houschold, link the Aadhaar
surmber with the Ration Card issued to such household or with Bank Account for Cash Transfer of Food Subsidy.

5. Notwithstanding anything in above paragraphs, any member of eligible household listed in the Ration Card shall be
entitled to receive the entire quantity of entitled subsidised food grains.or Cash Transfer of Food Subsidy under NFSA, if
any one member of the household in the Ration Card fulfits the identification conditions mentioned in above clauses, in
case Aadhazr number is not yet assigned to all such members of the houschold.

[F.No. 9(2)/2016-PD 11}
DEEPAK KUMAR, Jt. Secy.
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MINISTRY OF HUMAN RESOURéE DEVELOPMENT
(Department of School Education and Literacy)
NOTIFICATION
New Delhi, the 2nd March, 2017

8.0. 688(E).—Whereas, the use of Aadhaar as identity document for delivery of services or benefits
or subsidies simplifies the Government delivery processes, brings in transparency and efficiency, and enables
beneficiaries to get their entitlements directly in a convenient and seam]ess manner and Aadhaar cbviates the
need for producing multiple documents to prove one’s identity; '

And, whereas, the Ministry of Human Resource Development in the Government of India is
administering Sarva Shiksha Abhiyan, a Centrally Sponsored Scheme, for universalising elementary education
across the country in partnership with the State Governments and Union territory Administrations so as to
achieve the goals such as universal access and retention, bridging of gender and social category gaps in
education and enhancement of learning levels of children; .

And whereas, the Sarva Shiksha Abhiyan provides for a variety of interventions, include opening of
new schools, construction of schools and additional classrooms, toilets and drinking water, provisioning for
teachers, periodic teacher training and academic resource suppott, textbooks, uniforms and support for
learning achievement;

And whereas, the Sarva Shiksha Abhiyan Scheme framed in accordance with the norms and standards

and free entitlements as mandated under the Right of Children to Free and Compulsory Education (RTE) Act,

- 2009, which provides a legal framework that entitles all children in the age group of 6 to 14 years free and

compulsory elementary education till its completion and has been designated as the vehicle for
implementation of the RTE Act, 2009;

And whereas, section 7 of the RTE Act, 2009 provides that the Central Government and the State
Governments shall have concusrent responsibility for providing funds for carrying out the provisions of this
Act; .

And whereas, under Sarva Shiksha Abhiyan, central share is released to States and Union tertitories
for transferring the same together with the matching state share as per the applicable fund sharing pattern
between Centre and State or Union territories, to the State Implementation Societies, for undertaking the
approved activities under the Scheme;
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And whereas, teachers or staff (hereinafter cafled functionaries) are employed to impart education to
children and other support for implementation of Sarva Shiksha Abhiyan and the functionaries are paid salary
or honorarium and provided training and training material (hereinafter called benefits), part of which is a
recurring expenditure incurred from the Consolidated Fund of India;

Now, therefore, in pursuance of the provisions of section 7 of the Aadhaar (Targetted Delivery of
Financial and Other Subsidies, Benefits and Services) Act, 2016 (18 of 2016) (herein after referred to the said
Act), the Central Government hereby notifies the following, namely:—

1. (I) A functionary desirous of availing the benefits under Sarva Shiksha Abhiyan is required to
furnish proof of possession of Aadhaar or undergo Aadhaar authentication,  *

(2) A functionary desirous of availing the benefits under Sarva Shiksha Abhiyan, who does not
possess the Aadhaar or has not yet enrolled for Aadhaar shall have to apply for Aadhaar enroment by 30th
June, 2017 provided he or she is entitled to obtain Aadhaar as per the provisions of section 3 of the said Act
and such functionary may visit any Aadhaar enrolment centre (list available at UIDAI website
www.uidai.gov.in) for Aadhaar enrolment.

{3) As per regulation 12 of Aadhaar (Enrolment and Update} Regulations, 2016, the concerned
Department in charge of implementation of the Scheme (hereinafter referred to as Department) in the State
- Government or Union Territory administration which requires a functionary to furnish Aadhaar is required to
offer Aadhaar enrolment facilities for the functionaries who are not yet enrolled for Aadhaar and in case there
is no Aadhaar enrolment centre located in the respective Block or Taluka or Tehsil, the Department in the
State Government or Union Territory Administration is required to provide Aadhaar enrolment facilities at
convenient locations in coordination with the existing Registrars of UIDAI or by becoming UIDAI registrar:

Provided that till the time Aadhaar is assigned to the functionaries, benefits under the Scheme shall be
given to such Individual subject to the production of the following identification documents, namely:—

(@) (i) ifsheor he hasenrolled, her or his Aadhaar Enrolment ID slip; or

(i} a copy of her or his request made for Aadhaar enrolment, as specified in sub-
paragraph (b) of paragraph 2 below; and

(b) (i) Bank passbook with photograph; or (ii) Voter identity card; or (iii) Ration Card; or (iv)
Permanent Account Number (PAN) Card; or (v) Passport; or (vi) Driving license issued by the
Licensing Authority under the Motor Vehicles Act, 1988 (59 of 1988); or (vii) Certificate of
identity having photo of such member issued by a Gazetted Officer on an official letter head; or
(viii) Kisan Photo passbook; or (ix} any other documents specified by the concemed State
Government or Union territory Administration:

Provided further that the above documents Shall be checked by an officer designated by the
Department in the State Government or Union territory administration for that purpose. -

2. In order to provide convenient and hassle free benefits under the scheme to the functionaries, the
Department in the State Government or Union territory administration shall make all the required
arrangements including the following, namely:— '

(a) Wide publicity through media and individual notices by the Department through the offices of
District Education Officers, Tehsil or Block or Mandal Education Officers, Supervisors, Schools, ete.
shall be given to the functionaries to make them aware of the requirement of Aadhaar under the
scheme and they may be advised to get themselves enrolled at the nearest Aadhaar enrolment centres
available in their areas by 30" June, 2017, in case they are not already enrolled. The list of locally
available enrolment centres (list available at www.uidai.gov.in) shall be made available to them.

(b) In case, the functionaries under the scheme are not able to enroll for Aadhaar due to non-
availability of enrolment centres within near vicinity such as in Block or Taluka or Tehsil, the
Department through the offices of District Education Officers, Tehsit or Block or Mandal Education
Officers, Supervisors, Schools, etc. is required to create Aadhaar enrolment facilities at convenient
locations, and the functionaries can be requested to register their request for Aadhaar enrolment by
giving their names, address, mobile number and other details as specified in the proviso to sub-
paragraph (3) of paragraph 1, with the concerned official of their respective School or through the
web portal provided for the purpose.
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3. This notification shall come into effect from the date of its publication in the Official Gazette in all
States and Union Territories except in the States of Assam, Meghalaya and Jammu and Kashmir.

[No. 3-24/2016-EE.14]
RINA RAY, Addl. Secy.
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NOTIFICATION
New Delhi, the 2nd March, 2017

8.0. 689(E).—Whereas, the use of Aadhaar as an identifier for delivery of services or benefits or
subsidies simplifies the Government delivery processes, brings in transparency and efficiency, and enables
beneficiaries to get their entitlements directly in a convenient and seamless manner and Aadhaar obviates the
need for producing multiple documents to prove one’s identity:;

And whereas, the Ministry of Human Resource'Development in the Government of India (hereinafter
referred to as MHRD) is administering Sarva Shiksha .Abhiyan, a Centrally Sponsored Scheme, for
universalising elementary education, across the country in partnership with the State Governments and Union
territory Administrations, so as to achieve the goals such as universal access and retention, bridging of gender
and social category gaps in education and enhancement of learning levels of children;

And whereas, the Sarva Shiksha Abhiyan provides for a variety of interventions, including opening of
new schools, construction of schools and additional classrooms, toilets and drinking water, provisioning for
teachers, periodic teacher training and academic resource support, textbooks, uniforms and support for
learning achievement;

And whereas, Sarva Shiksha Abhiyan Scheme framed in accordance with the norms and standards

- and free entitlements as mandated under the Right of Children to Free and Compulsory Education (RTE) Act,

2009, which provides a legal framework that entitles all children in the age group of 6 to 14 years free and
compulsory elementary education till its completion;

And whereas, section 7 of the RTE Act, 2009 provides that the Central Government and the State
Governments shall have concurrent responsibility for providing funds for carrying out the provisions of the
RTE Act and the Sarva Shiksha Abhiyan has been designated as the vehicle for implementation of RTE Act,
2009 for which central share is released to States and Union teritories for transferring the same together with
the matching state share as per the applicable fund sharing pattermn between Centre and State or Union territory
to the State Implementation Societies (SISs), for undertaking the approved activities under the Scheme;

And whereas, implementation of Sarva Shiksha Abhiyan involves recurring expenditure incurred
from the Consolidated Fund of India; : '

Now, therefore, in pursuance of the provisions of section 7 of the Aadhaar (Targetted Delivery of
Financial and Other Subsidies, Benefits and Services) Act, 2016 (18 of 2016) (herein after referred to the said
Act), the Central Government hereby notifies the following, namely:— '

()  Children between the age of 6 to 14 years, eligible to receive benefits and entitlements under the
Sarva Shiksha Abhiyan, would be required to furnish proof of possession of Aadhaar number or
undergo Aadhaar authentication.

(i)  Children between the age of 6 to 14 years, eligible to receive benefits and entitlements under the
Sarva Shiksha Abhiyan, who do not possess an Aadhaar Number or, are not yet enrolled for Aadhaar,
are requested to apply for Aadhaar enrolment as by 30™ June, 2017, provided they are entitled to
obtain Aadhaar number as per section 3 of the Aadhaar Act. Such children may visit any Aadhaar

enrolment centre (list available at www.uidai.gov.in) to get enrolied for Aadhaar.

(iii)  In case there is no enrolment facility in the neighbourhood areas to a school or a child is not able to
erol for Aadhaar for any other reason, the School Education Department of the State or Union
Territory shall allocate a unique number to such child which will be used to separately identify him or
her and benefits under this scheme shall be given to such child also,

(iv)  As per regulation 12 of the Aadhaar (Enrolment and Update) Regulations, 2016, the locat authorities
in the State Governments or Union Territory Administrations have become ot are in the process of
becoming UIDAI Registrars for Aadhaar enrolment and are organising special Aadhaar enrolment
camps at convenient locations for providing enrolment facilities in consultation with UIDALI Children
desirous for availing any of the benefits and services offered under Sarva Shiksha Abhiyan, who do
not possess Aadhaar number or have not yet enrolled for Aadhaar, may also visit such special Aadhaar
enrolment camps for Aadhaar enrolment or any of the Aadhaar enrolment centres in the vicinity with
existing registrars of UIDAL The Aadhaar enrolment process as prescribed in section 5 of the
Aadhaar Act shall be followed. :
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{(v)  Incase of children with special needs who are unable to provide fingerprints, owing to reasons such as
injury, deformities, amputation of the fingers or hands or any other relevant reason, only Iris scans
will be collected. However, for such children with special needs who are unable to provide any
biometric information contemplated by the Aadhaar (Enrolment and Update) Regulations, 2016, the
procedure specified by the UIDAI in terms of regulation 6(2) of the Aadhaar (Enrolment and Update)
Regulations, 2016, shall be followed to catry out enrolment for Aadhaar.,

(vi)  In case authentication using Aadhaar or submission of proof of possession of Aadhaar is not possible,
eligible children shall continue to avail the benefits under Sarva Shiksha Abhiyan tifl they become
time or age barred, if the following documents are produced, namely:—

(a) (i) I they have enrolled for Aadhaar then Aadhaar Enrotment ID slip; or

(ii) a copy of the request made for Aadhaar enrolment, as specified in Paragraph 6 of this
notification; ‘

(i)  Unique number issued by School Education Department; and

(b)  Anundertaking by the parent or legal guardian that the child is residing with him or her and
that he or she is not availing same services or benefits for the child from any other Scheme or
School:

Provided that the above documents shall be checked by an officer designated by the department in-

charge of implementation of Sarva Shiksha Abhiyan in the State Government or Union territory
Administration.
2, In order to provide convenient and hassle free benefits under Sarva Shiksha Abhiyan to eligible
children between 6 to 14 years, the State Governments, and Union territory Administrations shall make wide
publicity through the offices of the State Project Officers, District Education Offices, Block Resources
Centres, Cluster Resource Centres, etc. about the need for enrolment for Aadhaar and details of facilities made
for Aadhaar enrolment.

3. In case, eligible children under Sarva Shiksha Abhiyan are not able to enrol due to non-availability
of enrolment centre in the Block or Tehsil or Taluka, the State Projects Officers are required to create
enrolment facilities at convenient location and children through their parents or guardians may be requested to
register their request for enrolment by giving their names with other details, such as same, address, mobile
number with the school. :

4, This notification shall come into effect from the date of its publication in all States and Union
Territories except the States of Assam, Meghalaya and Jammu and Kashmir.

[No. 3-24/2016-EE.14)
RINA RAY, Addl. Secy.

Uploaded by Dte, of Printing at Government of India Press, Ring Road, Mayapuri, New Delhi-1 10064
and Published by the Controller of Publications, Delhi-110054,
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MINISTRY OF HEALTH AND FAMILY WELFARE
NOTIFICATION
New Dethi, the 28th February, 2017

8.0. 697(E).- Whereas, the use of Aadhaar as identity. document for delivery of services or benefits or subsidies
simplifies the Government delivery processes, brings in transparency and efficiency, and enables beneficiaries to get
their entitlements directly in a convenient and seamless manner and Aadhaar obviates the need for producing multiple
documents to prove one’s identity;

provided in the National Framework for Implementation of the Scheme, and that for the effective implementation of the
Scheme, various categories of human resources, which include medical, paramedical and non-medical staff, have been
engaged on contractual basis in the States and Union territory Administrations under the Scheme;

And whereas, the contractual staff (hereinafter referred 1o as the beneficiaries) engaged under the Scheme by
the Department of Health and Family Welfare in the States and Union territory Administration are paid remuneration for
the work performed by them every month as benefit, which involve recurring expenditures from the Consolidated Fund
of India;

Now, therefore, in pursuance of the provisions of section 7 of the Aadhaar (Targeted Delivery of Finaneial and
Other Subsidies, Benefits and Services) Act, 2016 (18 of 2016} (hereinafter referred to the said Act), the Central
“Government in the Ministry of Health and Family Welfare hereby notifies the following, namely:—

1. (1) Individuals eligible to receive the benefits under the Scheme are hereby required to furnish proof of
possession of Aadhaer number or undergo Aadhaar authentication.

Aadhaar as per the provisions of section 3 of the said Act and such individual may visit any Aadhaar enrolment
cenire list available at UIDAI website www.uidai.gov.in) for Aadhaar enrolment,

(3) As per regulation 12 of Aadhaar (Enrolment and Update) Regulations, 2016, the concerned Department in
charge of implementation of the Scheme in the State Government or Union territory Administration which
requires an individual to furnish Aadhaar is required to offer Aadhaar enrolment facilities for such beneficiary
who does not possess the Aadhaar number or has not yet enrolled for Aadhaar and in case there is no Aadhaar
enrolment centre located in the respective Block or Taluka or Tehsil, the Department in charge of

Identification Development Authority of India or by itself becoming Unique Identification Development
Authority of India Registrar,

Provided that, till the Aadhaar is assigned to the beneficiary, benefits under the Scheme shall be given to such
beneficiary subject to the production of the following documents, namely:

() (i) If he or she has enrolled, his or her Aadhaar Enrolment ID slip; or
(ii) a copy of his or her request made for Aadhaar enrolment, as specified in Paragraph 2d; and .
(b) any of the followirlg documents:-
(i) Voter ID Card issued by the Election Commission of India; or
(ii) Permanent Account Number Card issued b)‘r Income Tax Department: or
(iii) Passport; or
{iv) Driving License issued by Licencing authority under the Motor Vehicles Act, 1988 (59 of 1988); or

(v) Certificate of Identity having photo issued by the Gazetted officer or Tehsildar on an official letter head;
or .

(vi) Ration Card; or

(vii) Kisan Photo Passbook; or

(viit) Bank Photo Passbook; or

(ix) any other document as speéiﬁed by the State Government or Union territbry Administration:

Provided further that the above documents shall be checked by an officer designated by the State Government or
Union territory Administration for that purpose,
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2, In order to provide convenicnt and hassle free benefits under the Scheme to the beneficiaries, Department of
Health and Family Welfare in the State Government or Union territory Administration shall make all the required
amangements inchuding the following, namely:— N

(a) Wide publicity through media and individual notices through the Department in charge of implementation of
the Scheme through Primary Health Centres (PHCs), Community Hedlth Centres (CHCs), district hospitals and
other concerned authorities shall be given to the beneficiaries of the Scheme to make them aware of the
requirement of Aadhaar under the Scheme and they may be advised to get themselves enrolled at the nearest
Aadhaar enrolment centres available in their arcas by 31" March 2017, in case they are not already enrolled. The
list of locally available enrolment centres {list available at UIDAI website www.nidai.gov.in} shall be made
available to them. '

{b} In case, the beneficiaries under the Scheme are not able to enroll for Aadhaar due to non-availability of
enrolment centres in the near vicinity such as in the Block or Taluka or Tehsil, Department of Health and
Family Weifare in the State Government or Union territory Administration is required to create Aadhaar
enrolment facilities at convenient locations and the beneficiaries can be requested to register their requests for
Aadhaar enrolment by giving their names, address, mobile number and other necessary details with the
concerned officials of the Department of Health and Family Welfare or through the web portal provided for the
purpose. : :

k> This notification shall come into effect from the date of its publication in the Official Gazette in al! the States and
Union territories except the States of Assam, Meghalaya and Jammu and Kashmir, :

[F. No. Z-14018/1/2017-MCH (J8Y)]
MANOJ JHALANI, Jt. Secy.

Uploaded by Dte. of Printing at Government of India Press, Ring Road, Mayapuri, New Dethi-110064

and Published by the Controlier of Publications, Delhi-110054, SARVESH KUMAR S sty nes
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MINISTRY OF HEALTH AND FAMILY WELFARE
NOTIFICATION
New Dethi, the 28th February, 2017

8.0. 698(E).- Whereas, the use of Aadhaar as identity document for delivery of services or benefits or subsidies
simplifies the Government delivery processes, brings in transparency and efficiency, and enables beneficiarics to get
their entitlements directly in a convenient and seamless manner and Aadhaar obviates the need for producing multiple
documents to prove one’s identity;

‘And whereas, the Ministry of Health and Family Welfare in the Government of India is supporting multiple
programmes and initiatives under National Health Mission (hereinafter referred to as Scheme) to achieve goals as
provided in the National Framework for Implementation of the Scheme, and that the Scheme has introduced voluntary
community health workers that is Accredited Social Health Activists (ASHA) to form a critical link b21etween the
community and the public health system; '

And whereas, performance based incentives are paid as benefits to Accredited Social Health Activists (ASHA)
(hereinafier referred to as the beneficiaries) for the work performed by them and which involye recurring expenditures
from the Consolidated Fund of India;

Now, therefore, in pursuance of the provisions of section 7 of the Aadhaar (Targeted Delivery of Financial and
Other Subsidies, Benefits and Services) Act, 2016 (18 of 2016) (hereinafter referred to the said Act), the Central
Government in the Ministry of Health and Family Welfare hereby notifies the following, namely:-

1, {1) Individuals eligible to receive the benefits under the Scheme are hereby required to furnish proof of
possession of Aadhaar number or undergo Aadhaar authentication.

(2) An eligible beneficiary entitled to receive benefits under the Scheme, who does not possess the Aadhaar
nuntber or, not yet enrolled for Aadhaar, but desirous of availing the benefits under the Scheme is hereby
required to make application for Aadhaar enrollment by 31* March, 2017, provided she is entitled to obtain
Aadhaar as per the provisions of section 3 of the said Act and such individual may visit any Aadhaar enrolment
centre (list available at UIDAI website www.uidai.gov.in) for Aadhaar enrolment,

(3) As per regulation 12 of Aadhaar (Enrolment and Update) Regulations, 2016, the concerned Department in

Identification Development Authority of India or by itself becoming Unique Tdentification Development
Authority of India Registrar.

Provided that, till the Aadhaar is assigned to the beneficiary, benefits under the Scheme shall be
given to such beneficiary subject to the production of the following documents, namely:-

{a) (i) If enrolled, the Aadhaar Enrolment ID slip; or
(1) a copy of the request made for Aadhaar eni'olfneni, as specified in Paragraph 2 d: and
(b) any of the following documents ’
(i} Voter ID Card issued by the Election Commission of India; or
(ii) Permanent Account Number Card issued by Income Tax Department; or
(iii) Passport; or "
{iv) Driving Licence issued by Licencing authority under the Motor Vehicles Act, 1988 (59 of 1988); or

(v) Certificate of Identity having photo issued by the Gazetted Officer or Tehsildar on an official letter
head; or

(vi) Ration Card; or

{vii) Kisan Photo Passbook; or

(viii} Bank Photo Passbook; or

(ix) any other document as specified by the State Government or Union territory Administration:

Provided further that the above documents shail be checked by an officer designated by the State Government or
Union teritory Administration for that purpose. .
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2 In order to provide convenient and hassle free benefits under the Scheme to the beneficiaries, Department of
Health and Family Welfare in the State Government or Uhion tefritory Administration shall make all the required
arrangements including the following, namely:- .

(a) Wide publicity through media and individual notices through the Department in charge of implementation of
the Scheme through Primary Health Centres (PHCs), Community Health Centres {CHCs), district hospitals and
other concerned authorities shall be given to the beneficiaries of the Scheme to make them aware of the
requirement of Aadhaar under the scheme and they may be advised to get themselves enrolled at the nearest
Aadhaar enrolment centres available in their areas by 31% March 2017, in case they are not already enrolled. The
list of locally available enrolment centres (list available at UIDAI website www.uidai.gov.in) shall be made
available to them,

{b) In case, the beneficiaties under the Scheme are not able to enroll for Aadhaar due to non-availability of
enrolment centres in the near vicinity such as in the Block or Taluka or Tehsil, Department of Health and
Family Welfare in the State Government or Union tetritory Administration is required to create Aadhaar
enrolment facilities at convenient locations and the beneficiaries can be requested to register their requests for
Aadhaar enrolment by giving their names, address, mobile number and other necessary details with the
concerned officials of the Department of Health and Family Welfare or through the web portal provided for the
purpose.

3. This notification shall come into effect from the date of its publication in the Official Gazette in all the States

~and Union territories except the States of Assam, Meghalaya and Jammu and Kashmir.

[F. No. Z-14018/1/2017-MCH (JSY)]
MANOQJ JHALANTI, Jt, Secy.

Uploaded by Dte. of Printing at Govémment of India Press, Ring Road, Mayapuri, New Delhi-110064

and Published by the Controller of Publications, Dethi-110054.
Y SARVESH KUMAR o asredtysamesn
SRIVASTAVA m?llmﬂ NA535
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MINISTRY OF LABOUR AND EMPLOYMENT
NOTIFICATION '
New Delhi, the 27th February, 2017

8.0. 638(E).—Whereas, the use of Aadhaar as identity document for delivery of services or benefits or
subsidies simplifics the Government delivery processes, brings in transparency and efficiency, and enables beneficiaries
to get their entitlements directly in a convenient and seamless manner and Aadhaar obviates the need for producing
multiple documents to prove one’s identity; '

And whereas, the Scheme of “National Career Services” {hereafter referred to as the Scheme) involves expenditure -
from the Consolidated Fund of India;

Now, therefore in pursuance of the provisions of section 7 of the Aadhaar (Targeted Delivery of Financial and
Other Subsidies, Bencfits and Services) Act, 2016 (18 of 2016) (hereinafter referred to as the said Act), the Central
Government hereby notifies the following, namely; «-

L. (1) An individual eligible to receive the benefit under the Scheme is hereby required to fumish proof of
possession of Aadhaar number or undergo Aadhaar authentication.

(2) All such eligible beneficiaries entitled to receive benefit under the Scheme, who do not possess Aadhaar
Number or are not yet enrolled for Aadhaar, but are desirous of availing benefit under the Scheme are hereby
required to make application for Aadhaar enrolment by 27th February, 2017, provided he or she is entitled 1o
obtain Aadhaar as per section 3 of the said Act and such individuals may visit any Aadhaar enrolment centre
(list available at www.uidai.gov.in) to get enrolied for Aadhaar.

(3) As per regulation 12 of Aadhaar (Enrolment and Update} Regulations, 2016, the Ministry of Labour and
Employment through Regional Employment Officer or authorised Officer which requires an individual to
furnish Aadhaar is required to offer enrolment facilities for the beneficiaries who are not yet enrolled for
Aadhaar and in case there is no Aadhaar enrolment centre located in the respective Block or Taluka or Tehsil,
the Ministry of Labour and Employment through Regional Employment Officeror authorised Officer is required
to provide enrolment facilities at convenient locations in coordination with the existing Registrars of Unique
[dentification Authority of India or by becoming UIDAI registrar themselves :

Provided that, till the Aadhaar is assigned to such beneficiary of the Scheme, benefit under the Scheme shall be
given to such individual, subject to the production of the following identification documents, namely:-

(a) (i) I he or she has enrolled, his or her Aadhaar Enrolment ID slip; or

(i) a copy of his or her request made for Aadhaar enrolment, as specified in sub-paragraph (2) of
Paragraph 2 betow; and :

(b) (i} Voter ID card issued by the Election Commission of India; or (i) Permanent Account Number Card
issued by Income Tax Department; or (iii) Passport; or (iv) Driving License issued by Licensing authority
under Motor Vehicles Act, 1988 (59 of 1988); or (v) Certificate of Identity having photo issued by the
Gazetted officer or Tehsildar on an official letter head; or (vi) Address card having Name and Photo issued
by Department of Posts; or (vii) Kisan Photo Passbook; or (viii) any other document as specified by the
State Govetnment or Union Territory Administration :

Provided further that the above documents shall be checked by an officer designated by Ministry of
Labour and Employment through Regional Employment Officer or authorised Officer for that purpose,

2, In order to provide convenient and hassle free benefit under the Scheme to beneficiaries, the Ministry of Labour
and Employment through Regional Employment Officer or authorised Officer shall make all the required arrangements
including following, namely :-

(1) Wide publicity through media and individual notices through Regional Employment Officer or authorised
Officer shall be given to beneficiaries of the Scheme to make them aware of the requirement of Aadhaar under
the Scheme and they may be advised to get themselves enrolled at the nearest enrolment centres available in
their areas by 27th February, 2017 in case they are not already enrolled and the list of locally available
enirolment centres shall be made available to them,

(2) In case, beneficiaries of the Scheme are not able to enrol due 1o non-availability of enrolment centres in the
near vicinity such as in the Block or Tehsil or Taluka, the Ministry of Labour and Employment through the
Regional Employment Officer or authorised Officer is required to provide enrolment facilities at convenient
locations in coordination with the existing Registrars of Unique Identification Authority of India or by becoming
Unigue Identification Authority of India registrar themselves and the beneficiaries of the Scheme may register
their request for enrolment by giving their name, address, mobile number and other details specified in the
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proviso to sub-paragraph (3) of paragraph 1 with the Regional Employment Officer or the authorised Officer of
the Ministry of Labour and Employment.

3 This notification shall come into effect from the date of its publication in the Official Gazette in all States and
Union Territories except the States of Assam, Meghalaya and Jammu and Xashmir.

[F. No. DGE-M-25015/1/2017/DBT-Aadhaar Notification]
PRAVIN SRIVASTAVA, Dy. Director General (Employment)
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NOTIFICATION
New Delhi, the 27th February, 2017

8.0, 639(E),~~ Whereas, the use of Aadhaar as identity document for delivery of services or benefits or subsidies
simplifies the Government delivery processes, brings in transparency and cfficiency, and enables beneficiaries to get
their entitlements directly in a convenient and seamless manner and Aadhaar obviates the need for producing multiple
documents to prove one’s identity;

And whereas, the Scheme of “Stipend to Trainees under the Scheme of Welfare for the Scheduled Castes and
the Scheduled Tribes Job-seekers through Coaching, Guidance and Vocational Training implemented by the National
Career Services Centres for the Scheduled Castes and the Scheduled Tribes (Erstwhile Coaching cum Guidance Centre
for the Scheduled Castes and the Scheduled Tribes)” (hereinafter referred to as the Scheme) involves expenditure from

the Consolidated Fund of India;

Now, therefore in pursuance of the provisions of the section 7 of the Aadhaar (Targeted Delivery of Financial
and Other Subsidies, Benefits and Services) Act, 2016 (18 of 2016) (hereinafter referred to as the said Act), the Central
Government hereby notifies the following, namely:—

1. (1) An individual eligible to receive the benefit under the Scheme is hereby required to fumish proof of
possession of Aadhaar number or undergo Aadhaar authentication.

(2) All such eligible beneficiaries entitled to receive benefit under the Scheme, who do not possess Aadhaar
Number ot are not yet enrolled for Aadhaar, but are desirous of availing benefit under the Scheme are hereby
required to make application for Aadhaar enrolment by 27th February, 2017, provided he or she is entitled to
obtain Aadhaar as per Section 3 of the said Act and such individuals may visit any Aadhaar enrolment
centre (list available at www.uidai.gov.in) to get enrolled for Aadhaar.

(3) As per regulation 12 of the Aadhaar (Enrolment and Update) Regulations, 2016, the Ministry of Labour and
Employment through Sub-Regional Employment Officer(hereinaficr referred as the SREQ) which requires an
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individual to furnish Aadhaar is required to offer enrolment facilities for the beneficiaries who are not yet
enrolled for Aadhaar and in case there is no Aadhaar enrolment centre located in the respective Block or Taluka
or Tehsil, the Ministry of Labour and Employment through SREQ is required to provide enrolment facilities at
convenient locations in coordination with the existing Registrars of Unique Identification Authority of India or
by becoming Unique Identification Authority of India registrar themselves :

Provided that, till the Aadhaar is assigned to such bencficiary of the Scheme, benefit under the Scheme shall be
given to such individual, subject to the production of the following identification documents, namely:—

{8) (i} Ifheor she has enrolled, his or her Aadhaar Enrolment ID slip; or

(i) a copy of his or her request made for Aadhaar enrolment, as specified in sub-paragraph (2) of
paragraph 2 below; and

{b) (i) VoterID card issued by the Election Commission of India; or (ii) Permanent Account Number Card
issued by Income Tax Department; or (iii} Passport; or (iv) Driving License issucd by Licensing
authority under Motor Vehicles Act, 1988 (59 of 1988); or (v) Certificate of Identity having photo
issued by the Gazetted officer or Tehsildar on an official letter head; or (vi) Address card having
Name and Photo issued by the Department of ‘Posts; or (vii) Kisan Photo Passbook; or (vili) any
other document as specified by the State Government or Union Territory Administration :

Provided further that the above documents shall be checked by the SREO designated by Ministry of Labour and
Employment for that purpose.

2 In order to provide convenient and hassle free benefit under the Scheme to beneficiaries, the Ministry of Labour
and Employment through the SREO shall make all the required arrangements including following, namely :-

(1) Wide publicity through media and individual nofices through the SREO shall be given to beneficiaries of the
Scheme to make them aware of the requirement of Aadhaar under the Scheme and they.may be advised to get
themselves enrolled at the nearest enrolment centres,available in their areas by 27th February, 2017 in case they
are not already enrolled and the list of locally availabie enrolment centres shall be made avaiiable to them.

{2) In case, beneficiaries of Scheme are not able to enrol due to non-availability of enrolment centres in the near
vicinity such as in the Block or Tehsil or Taluka, the Ministry of Labour and Employment through the SREO is
required to provide enroiment facilities at convenient locations in coordination with the existing Registrars of
Unique [dentification Authority of India or by becoming Unique Identification Authority of India Registrar
themselves and the beneficiaries of the Scheme may register their request for enrolment by giving their name,
address, mobile number and other details specified in the proviso to sub-paragraph (3) of paragraph [ with the
SREQs of Ministry of Labour and Employment or through the web portal provided for the purpose,

3. This notification shall come into effect from the date of its publication in the Official Gazette in all States and
the Union territories except the States of Assam, Meghalaya and Jammu and Kashmir,

(F. No. DGE-M-25015/1/2017/DBT-Aadhaar Notification]

. PRAVIN SRIVASTAVA, Dy. Director General {Employment)
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NOTIFICATION
New Delhi, the 27th February, 2017

8.0. 640{E).—Whereas, the use of Aadhaar as identity document for delivery of services or benefits or subsidies
simplifies the Government delivery processes, brings in transparency and efficiency, and enables beneficiaries to get
their entitlements directly in a convenient and seamless manner and Aadhaar obviates the need for producing multiple
documents to prove one’s identity;

And whereas, the Scheme of “Stipend to Persons with Disabilities defined under the Right of Person With
Disabilities (RPwD) Act, 2016 under the Scheme of National Career Services Centres for Differently Abled (Erstwhile
Vocational Rehabilitation Centre for Handicapped)” (herein afler referred to as the Scheme) involves expenditure from
the Consolidated Fund of India;

Now, therefore in pursuance of the provisions of the section 7 of the Aadhaar (Targeted Delivery of Financial
and Other Subsidies, Benefits and Services) Act, 2016 {18 of 2016) (hereinafier referred to as the said Act), the Centra!
Government hereby notifies the following, namely:— :

1, (1) An individual eligible to receive the benefit under the Scheme is hereby required to furnish proof of
possession of Aadhaar number or undergo Aadhaar authentication,

(2) All such eligible beneficiaries entitled to receive benefit under the Scheme, who do not possess Aadhaar
Number or are not yet enrolled for Aadhaar, but are desitous of availing benefit under the Scheme are hereby
required to make application for Aadhaar enroiment by 27" February, 2017, provided he or she is entitted to
obtain Aadhaar as per section 3 of the said Act and such individuals may visit any Aadhaar enrolment centre
(list available at www.uidai.gov.in) to get enrofled for Aadhaar,

(3} As per regulation 12 of Aadhaar (Enrolment and Update) Regulations, 2016, the Ministry of Labour and
Employment through Deputy Director or Assistant Director (Employment) which requires an individual to
furnish Aadhaar is required to offer enrolment facilities for the beneficiaries who are not yet enrolled for
Aadhaar and in case there is no Aadhaar enrolment centre located in the respective Block or Taluka or Tehsil,
the Ministry of Labour and Employment through Deputy Director or Assistant Director (Employment) s
required to provide enrolment facilities at convenient locations in coordination with the existing Registrars of
Unique Identification Authority of India or by becoming Unique Identification Authority of India Registrar
themselves :

Provided that, till the Aadhaar is assigned to such beneficiary of the Scheme, benefit under the Scheme shall be
given to such individual, subject to the production of the following identification docurents, namely:—

(8) (i) Ifhe orshe has enrolled, his or her Aadhadr Enrolment ID slip; or

(ii) a copy of his or her request made for Aadhdar enrolment, as specified in sub-paragraph (2) of
paragraph 2 below; and

(b) (i) VoterID card issued by the Election Commission of India; or (ii) Permanent Account Number Card
issued by the Income Tax Department; or (i) Passport; or (iv) Driving License issued by Licensing
authority undet the Motor Vehicles Act, 1988 (59 of 1988); or (v) Certificate of Identity having
photo issued by the Gazetted officer or Tehsildar on an official letter head; or (vi) Address card
having Name and Photo issued by the Department of Posts; or (vii} Kisan Photo Passbook; or (viii)
any othet document as specified by the State Government or Union territory Administration :

Provided further that the above documents shall be checked by the Deputy Director or the Assistant Director
(Employment) designated by Ministry of Labour and Employment for that purpose.

2, In order to provide convenient and hassle free benefit under the Scheme to the beneficiaries, the Ministry of
Labour and Employment through the Deputy Director or the Assistant Director {Employment) shall make all the required
arrangements including following, namely:-

(1) Wide publicity through media and individual notices through the Deputy Director or the Assistant Director
(Employment) shall be given to beneficiaries of Scheme to make them aware of the requirement of Aadhaar
under the Scheme and they, may be advised to get themselves enrolled at the nearest enrolment centres available
in their areas by 27" February, 2017 in case they are not already enrolled and the list of locally available
enrolment centres shall be made available to them.

(2) In case, beneficiaries of the Scheme are not able to enrol due to non-availability of enrolment centres in the
near vicinity such as in the Block or Tehsil or Taluka, the Ministry of Labour and Employment through the
Deputy Director or the Assistant Director (Employment) is required to provide enrolment facilities at
convenient locations in coordination with the existing Registrars of Unique Identification Authority of India or
by becoming Unique Identification Autherity of India Registrar themselves and the beneficiaries of the Schems
may register their request for enrolment by giving their name, address, mobile number and other details
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specified in the proviso to sub-paragraph (3) of paragraph 1 with the Deputy Director or the Assistant Director
(Employment) of Ministry of Labour and Employment or through the web portal provided for the purpose,

3. This notification shall come into effect from the date of its publication in th

e Official Gazette in all States and
Union territories except the States of Assam, Meghalaya and Jammu and Kashmir,

[F. No. DGE-M-25015/1/2017/DBT-Aadhaar Notification]
PRAVIN SRIVASTAVA, Dy. Director General (Employment)

Uploaded by Dte. of Printing ai Goven;mem of India Press, Ring Road, Mayapuri, New Deihi-] 10064
and Published by the Controller of Publications, Dethi-110054,

SARVESH KUIMAR Statsgrms b sarsy
SRNASTAVA mﬁ;ﬂ"ﬂ]l? 4745
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MINISTRY OF WOMEN AND CHILD DEVELOPMENT
NOTIFICATION
New Delhi, the 25th February, 2017

$.0. 625(E).~Whereas, the use of Aadhaar as identity document for delivery of services or benefits or subsidies

simplifics the Government delivery processes, brings in transparency and efficiency, and enables beneficiarics to get
their entitlements directly in a convenient and seamless manner and Aadhaar obviates the need for producing multiple
documents to prove one’s identity;

And whereas, the Ministry of Women and Chitd Development in the Government of India (hereinafter referred
to as the Ministry) is administering the Support to Training and Employment Programme (STEP) Scheme (hereinafter
referred to as the Scheme) for women (hereinafter referred to as the beneficiary) as a Central Sector Scheme;

And whereas, under the Scheme, financial assistance and training (hereinafter referred to as benefits) is provided
for providing skills that give employability to women or enable them to became self-employed or entrepreneurs, through
the Project Implementing Agencies (PTAs) (hereinafter referred to as the Implementing Agencies), namely, Institutions or
organisations set up as Autonomous Organisations under any law in force or as a Society {not for profit} or voluntary
organisations or non-governmental organisations registered under the Socicties Registration Act, 1860 or the Indian
Trusts Act, 1882; and Co-operative societies;

And whereas, the aforesaid Scheme offered through the Implementing Agencies involve expenditure incurred
from the Consolidated Fund of India;

Now, therefore, in pursuance of the provisions of section 7 of the Aadhaar (Targeted Delivery of Financial and
Other Subsidies, Benefits and Services) Act, 2016 (18 of 2016) (hereinafler referred to as the said Act), the Central
Government hereby notiftes the following, namely:—

1. (i)  Any individual desirous of availing benefits under the Scheme is hereby required to furnish proof of
possession of Aadhaar or undergo Aadhaar authentication.

(i) A beneficiary desirous of availing the benefits under the Scheme, who does not possess the Aadhaar number
or, has not yet enrolled for Aadhaar, but desirous of availing the Benefits under the Scheme are hereby required to
make application for Aadhaar enrolment by 30™ June 2017, provided she is entitled to obtain Aadhaar as per section
3 of the said Act and such individuals may visit any Aadhaar enrofment centre (list available at www.uidai.gov.in) to
get enrolled for Aadhaar,

(iiy  As per regulation 12 of the Aadhaar (Enrolment and Update) Regulations, 2016, the Ministry through its
Tmplementing Agencies which requires an individual to fumnish Aadhaar is required to offer Aadhaar enrolment
facilities for the beneficiaries who are not yet enrolled for Aadhear and in casc there is no Aadhaar enrolment centre
located in the vicinity such as in the Block or Taluka or Tehsil, the Ministry through its Implementing Agency is
required to provide Aadhaar enrolment facilities at convenient locations in coordination with the existing Registrars
of UIDAI or by Ministry itself becoming UIDAI registrar:

Provided that till the time Aadhaar is assigned to the beneficiaries, benefits under the Scheme shall be given
to such individual, subject to the production of the following documents, namely:-

(a) (i) if she has enrolled, her Aadhaar Enrolment ID slip; or
(ii) a copy of her request made for Aadhaar enrolment, as specified in sub-paragraph (b} of paragraph 2; and

(b) (i) Bank passbook with photograph; or (i) Voter identity card; or (iii) Ration Card; or (iv) Permanent
Account Number (PAN) Card; or (v} Passport; or (vi) Driving license issued by the Licensing Authority under
the Motor Vehicles Act, 1988 (59 of 1988); or (vii) Certificate of identity having photo of such member issued
by a Gazetted Officer on an official letter head; or (viii} MGNREGS Card; or (ix) any other documents as
specified by the Ministry:

Provided further that the above documents shall be checked by an officer specifically designated by the Ministry
for that purpose. :

2. In order to provide convenient and hassle free benefits to the beneficiaries under the Scheme, the Implementing
Agencies receiving grants from the Ministry under the Scheme shall make all required arrangements on behalf of the
Ministry including the following, namely:—

(a) Wide publicity through media and individual notices to be given to beneficiaries to make them aware of the
requirement of Aadhaar to receive benefits under the Scheme and they may be advised to get themselves
enrolled at the nearest enrolment centre available in their areas by 30" June, 2017, in case they are not yet
enrolled. The list of locally available enrolment centres (list available at www.uidai.gov.in) shall be made
available to them,

-
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(b} In case, the beneficiaries are not able to enroll due to non-availability of enrolment centres in the ncar vicinity
such as in the Block or Taluka or Tehsil, the Ministry through its Implementing Agency is required to create
Aadhaar enrolment fucilities at convenient locations, and the beneficiaries can be requested to register their
requests for Aadhaar enrolment by giving their names, address, mobile number and other details as specified in
the first proviso to sub-paragraph (iii) of paragraph 1, with the concerned officials specifically designated by the
Ministry or through the web portal provide for the purpose,

3. This Notification shall come into effect from the date of its publication in the Official Gazette in all the States and
Union territories except the States of Assam, Meghalaya and Jammu and Kashmir. ’

[No, ST-50/58/2016-STEP]
K. MOSES CHALAI, Jt. Secy.

Uploaded by Dte. of Printing at Government of India Press, Ring Road, Mayapuri, New Delhi-1 10064

and Published by the Controller of Publications, Delhi-I 10054, SARVESH KUMAR sy s

SRIVASTAVA Do 0172 Vo 282
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MINISTRY OF WOMEN AND CHILD DEVELOPMENT
NOTIFICATION
* New Delhi, the 23rd February, 2017

8.0. 626(E).—Whereas, the use of Aadhaar as identity document for delivery of services or benefits or
subsidies simplifies the Government delivery processes, brings in transparency and efficiency, and enables beneficiaries
to get their entitlements directly to them in a convenient and seamless manner and Aadhaar obviates the nced for
producing multiple documents to prove one's identity;

And, whereas, the Ministry of Women and Child Development in the Government of India is administering
Ujjawala Scheme (hereinafter referred to as the Scheme) for prevention of trafficking and rescue, rehabilitation,
and reintegration of victims of trafficking for commercial sexual exploitation and the Scheme is a Sub Scheme of the
Centrally sponsored Umbrella Scheme "Protection and Empovwerment of Women" implemented by the State
Govemments and Union territory Administrations through Non-Government Organizations (hereinafter referred to as
implementing agencies); and the beneficiaries under the Scheme include the individual women and staff of the Non-
Government Organizations (hereinafter referred to as the beneficiaries);

*

And, whereas, under the Ujjawala Scheme, grant-in-aid is released to the State Governments and Union territory
Administrations for payment towards salary of the staff of the implementing agencies for administration and
management of the Scheme; and for providing facilities to individual woman beneficiaries such as food, clothes, sanitary
. items, medical care, education, vocational training etc., (hereinafter referred to as benefit) in the homes run under the
Ujjawala Scheme by the implementing agencies and that involves recurring expenditure from the Consolidated fund of
India;

Now, therefore, in pursuance of the provisions of section 7 of the Aadhaar (Targeted Delivery of Financial and
Other Subsidies, Benefits and Services) Act,,2016 (18 of 2016) (hereinafier referred to as the said Act), the Central
Govemnment hereby notifies the following, namely:— -

1. (1) The individual beneficiary under the Scheme is hereby required to furnish proof of possession of Aadhaar number
or undergo Aadhaar authentication.

(2) Any individual desirous of availing benefit under the Scheme, who does not possess the Aadhaar number or has
not yet enrolled for Aadhaar shall have to apply for Aadhaar enrolment by 31* March 2017 provided he or she is entitled
to obtain Aadhaar as per the provisions of section 3 of the said Act and such individuals may visit any Aadhaar
Enrolment Centre (list available at Unique Identification Authority of India website (www.uidai.gov.in) for Aadhaar
enrolment,

(3) As per regulation 12 of the Aadhaar (Enrolment and Update) Regulations, 2016, the Women and Child
Development in the State Government and Union territory Administration has become or is in the process of becoming
UIDAI Registrar for Aadhaar enrolment and is organizing special Aadhaar enrolment camps at convenient locations for
providing enrollment facilities in consultation with Unique Identification Authority of India and any beneficiary ot staff
of the Ujjawala homes, who does not possess the Aadhaar number or has not vet enrolled for Aadhaar, may also visit
such special Aadhaar enrolment camps for Aadhaar enrolment or any of the Aadhaar enrolment centers in the vicinity
with existing Registrars of Unique Identification Authority of India.

Provided that till the time Aadhaar is assigned to the individuals, benefits under the Scheme shall be given to such
individuals subject to the production of the following identification documents, namely:—

(a) (i) if he or she has enrolled, his or her Aadhaar enrolment 1D slip; or

(ii) a copy of his or her request made for Aadhaar enrolment, as specified in sub-paragraph (2) of paragraph 2
below; and .

(b)  any of the following documents, namely:—

(). Bank photo passbook; or (ii). Voter ID Card; or (iii). Ration Card; or (iv). Kisan Photo Passbook; or
{v). Passport; or (vi). Driving License; or (vii). PAN Card; or (viif}. MGNREGS job Card; or (ix). Employec
Photo Identity Card issued by the Government or any Public Sector Undertaking (PSU); or (x). Any other Photo
identity Card issued by the State Government or Union territory Administration; or (xi}. Certificate of identity
with photograph issued by any Gazetted Officer on official letter head: or (xif). any other document specified by
the State Government or Union territory Administration:

2. In order to provide convenient and hassle-free services to the beneficiaries of the Ujjawala Scheme, the Women and
Child Development Department in the State Government and Union territory Administration in charge of implementing
the Scheme shall make all the required arrangements including the following, namely:-

(1) Wide publicity through local media and individual notices shall be given to the beneficiaries under the
Scheme to make them aware of the requirement of Aadhaar under the Scheme and they may be advised to get themselves
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enrolled for Aadhaar by 31% March 2017 at the nearest enrolment centres available in their areas, in case they are not
already enrolled and the list of locally available enrolment centres shall be made available to them.

(2) In case, the beneficiaries are not able to enroll due to non-availability of Aadhaar enrolment centres in the
Blocks or Tehsils or Talukas, the Women and Child Development Department in the State Government and Union
territory Administration in charge of implementing the Scheme is required to create enrolment facilities for Aadhaar at
convenient locations and the beneficiarics may be requested to register their request for Aadhaar enrolment by giving
their name, address, mobile number and other details as specified in clause (b) to the proviso of sub-paragraph (3) of
paragraph 1, with the implementing agencies or through the web portal provided for the purpose,

3. This notification shall come into effect from the date of its publication in the Official Gazette in all the States and
Union territories except the State of Assam, Meghalaya and Jammu and Kashmir.

(F. No. 16/12/2016-CP]
Ms. NANDITA MISHRA, Economic Adviser

Ub]oaded by Dte, of Printing at Government of India Press, Ring Road, Mayapuri, New Delhi-110064
and Published by the Controller of Publications, Delhi-110054. SARVESH KUMAR DSy sty s
KUMAR SATVASTAVA,

SRIVASTAVA 3:;‘;01 70125 la:!ma‘
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MINISTRY OF WOMEN AND CHILD DEVELOPMENT
NOTIFICATION
New Delhi, the 23rd February, 2017

5.0, 624(E).—Whereas, the use of Aadhaar as identity document for delivery of services or benefits or subsidies
simplifies the Government delivery processes, brings in transparency and efficiency, and enables beneficiaries to get their
entitlements directly to them in a convenient and seamless manner and Aadhaar obviates the need for producing multiple
documents to prove one’s identity;

And, whereas, the Ministry of Women and Child Development in the Government of India is administering the
Swadhar Greh Scheme (hereinafter referred to as the Scheme), which targets the women vietims of unfortunate
circumstances who are in need of institutional support for rehabilitation so that they could lead their life with dignity and
the Scheme is a Sub-Scheme of Centrally Sponsored Umbrella Scheme called "Protection and Empowerment of Women",
which is implemented by the State Governments and Union territory  Administrations through Non-Govemment
Organizations and Voluntary Orgafizations (hereinafter referred to as the implementing agencies) ; and the beneficiaries
under the Scheme include staff of the Swadhar Grehs and the individual women beneficiaries {hereinafter referred to as
beneficiaries);

And, whereas, under the Scheme grant-in-aid is released to the State Governments and Union territory
Administrations for payment towards salary of the staff of the implementing agencies for administration and
_management to run the Swadhar Grehs; and providing facilities to the individual beneficiaries such as food, clothing,
medicines, pocket money, recreational activities, ete. and also reimbursement of fees for conducting vocational training
(hercinafter referred to as benefit); which involves recurring expenditures from the Consolidated Fund of India;

Now, therefore, in pursuance of the provisions of section 7 of the Aadhaar (T argefed Delivery of Financial and
Other Subsidies, Benefits and Services) Act, 2016 (I8 of 2016) (hereinafier referred to the said Act), the Central
Government hereby notifies the following, namely;—

L. (1) The individual beneficiary of the Scheme is hereby required to furnish proof of possession of Aadhaar
number or undergo Aadhaar authentication. )

{2) Any individual desirous of availing benefit under the Scheme, who does not possess the Aadhaar number or
hias not yet enrolled for Aadhaar shall have to apply for Aadhaar enrolment by 30.09.2017 provided he or she is entitled to
obtain Aadhaar as per the provisions of section 3 of the said Act and such individuals may visit any Aadhaar Enrolment
Centre (list available at UIDAT website (www.uidai.gov.in} for Aadhaar enrolment,

(3) As per regulation 12 of the Aadhaar (Enrolment and Update) Regulations, 2016, the Women and Child
- Development Department in the State Government or Union territory Administration has become of is in the process of
becoming UIDAI Registrar for Aadhaar enrolment and is organizing special Aadhaar enrolment camps at convenient
locations for providing enrolment facilities in consultation with UIDAI and any beneficiary of Swadhar Greh, who does
not possess the Aadhaar number or has not yet enrolled for Aadhaar, may also visit such special Aadhaar enrolment
camps for Aadhaar enrolment or any of the Aadhaar enrolment centres in the vicinity with the existing registrars of
UIDAF:

Provided that till the time Aadhaar is hssigned to the individuals, benefits under the Scheme shall be given to
such individuals subject to the production of the following identification documents, namely:—

(a) (i) ifheor she has enrolled, his or her Aadhaar enrolment ID slip; or

(ii) acopy of his or her request made for Aadhaar enrolment, as specified in sub-paragraph (2) of paragraph 2
below; and

(b) any of the following documents, namely:—

(i) Bank photo passbook; or (ii) Voter ID Card; or (iii) Ration Card; or (iv) Kissan Photo Passbook; or
(v) Passport; or (vi) Driving License; or (vii) PAN Card; or (viii) MGNREGS job card; or (ix) Employee
Photo Identity Card issued by Government or any Public Sector Undertaking (PSU); or (x) Any other Photo
identity Card issued by State Government or Union territory Administration.; or (xi) Certificate of identity
with photograph issued by any Gazetted Officer on an official letter head; or (xii) any other document
specified by the State Government or Union territory Administration;.

2. In order to provide convenient and hassle-free benefits to the beneficiaries under the si:hei'ne, the Women and Child
Development Department in the State Government and Union territory Administration in charge of implementing the
Scheme shall make all the required arrangements including the following, namely:—

(1) Wide publicity through local media and individua! notices shall be given to the beneficiaries under the
scheme to make them aware of the requirement of Aadhaar under the scheme and they may be advised to get themselves
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enrolled for Aadhaar by 30.09.2017 at the nearcst enrolment centres available in their areas, in case they are not already
enrolled and the list of locally available enrolment centres shall be made available to them,

(2) In case, the beneficiaries are not able to enroll due to non-gvailability of Aadhaar enrolment centres in the
Blocks or Tehsils or Talukas, the Women and Child Development Department in the State Government and Union
territory Administration in charge of implementing the Scheme is required to create enrolment facilities for Aadhaar at
convenient locations and the beneficiaries may be requested to register their request for Aadhaar enrolment by giving
their name, address, mobile number and other details as specified in clause (b) to the proviso of sub-paragraph (3) of
paragraph 1, with the implementing agencies or through the web portal provided for the purpose.

3. This notification shall come into effect from the date of its publication in the Official Gazette in all the States and
Union territories except the State of Assam, Meghalaya and Jammu and Kashmir,

[No. SW-57/55/2016-Swadhar]
NANDITA MISHRA, Economic Adviser
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MINISTRY OF HUMAN RESOURCE DEVELOPMENT
(Department of School Education and Literacy) '
(AE BUREAU)
NOTIFICATION
New Delhi, the 21st February, 2017

$.0. T12(E).—Whereas, the use of Aadhaar as identity document for delivery of services or benefits
or subsidies simplifies the Government delivery processes, brings in transparency and efficiency, and enables
beneficiaries to get their entitlements directly in a convenient and seamless manner and Aadhaar obviates the
need for producing multiple documents to prove one’s identity;

And whereas, the Department of School Education and Literacy, Ministry of Human Resource
Development in the Government of India is implementing the Centrally Sponsored Scheme of Adult
Education and Skill Development commonly known as Saakshar Bharat (hereinafter referred to as ‘the
Scheme’) which involves expenditure incurred partly from the Consolidated Fund of India and partly from the
fund of the concerned State Government. Presently the sharing of funds between the Government of India and
the State Governments is in the ratio of 60 : 40 for all States except North-castern Region States and three
Himalayan States (Jammu and Kashmir, Himachal Pradesh and Uttarakhand). The funding pattern for North-
eastern Region States and Himalayan States is in the ratio of 90:10 between the Government of India and the
said States. For Union Territories, the Scheme is funded hundred per cent by the Central Government and the
Scheme is implemented through State Literacy Mission Authorities of the concerned States with the help of
their District and Sub-district level agencies and committees;
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And whereas, the Scheme provides opportunities of Basic Literacy and numeracy for adult non-
literates in the age group of 15 years and above and Basic education opportunities through Equivalency
Programme for class-III, V and VIII to neo-literates and school dropouts and lifelong education opportunities
through Continuing Education Programme (hereinafter referred to as ‘Individual beneficiaries®);

And whereas, the Basic literacy and numeracy programme is being imparted through Volunteer
teachers and the Teaching Learning Materials in the form of Literacy Primers to be used for imparting literacy
skills are specifically developed and printed by the concerned State Literacy Mission Authorities. The Adult
Literacy Primers are usually not available in the open market and are provided free of cost to the beneficiaries
by the State Literacy Mission Authorities. No monetary incentive is provisioned under the scheme for

. Voluntary teachers;

And whereas, the Teaching Learning Materials for Basic Education through Equivalency Programme
of the Scheme are specifically developed for adult learners and printed by National Institute of Open
Schooling or State Open Schools and are provided free of cost to the individual beneficiaries by the State
literacy Mission Authorities. These Teaching Learning Materials are generally not available in the open
market. There is a provision for honorarium to the teachers or instructors involved in imparting teaching
activities for Basic Education Programme; '

_ And whereas, the lifelong education opportunities under the Scheme are being provided through
Adutt Education Centres set up at Gram Panchayat levels in the eligible districts of the Scheme. These Centres
are basically responsible for providing continuing education facilities through library services. These Adult
Education Centres are being managed by two Preraks (Village Level Coordinators), who are paid monthly
honorarium as per the norms of the Scheme;

And whereas, the Scheme allows State Literacy Mission Authorities to hire the services of teachers or
instructors on honorarium basis and services of Preraks, and State, District, Block level Coordinators on
contractual basis with monthly honorarium {hereinafter referred to as ‘Reciplent beneficiaries’);

And whereas, the aforesaid benefits in the form of honorarium, teaching and learning materials under
the Scheme involves recurring expenditure from the Consolidated Fund of India;

Now, therefore, in pursuance of the provisions of Section 7-of the Aadhaar (Targeted Delivery of
Financial and Other Subsidies, Benefits and Services) Act, 2016 (18 of 2016) (hereinafter referred to as ‘the
said Act®), the Central Government hereby notifies the following, namely:--

1. Individual beneficiaries or Recipient beneficiaries desirous of availing the benefits under the scheme
are hereby required to furnish proof of possession of Aadhaar number or undergo Aadhaar authentication,

2, Any Individual beneficiary or Recipient beneficiary desirous of availing the benefits under the
Scheme, who does not possess the Aadhaar number or, has not yet enrolled for Aadhaar, shall have to apply
for Aadhaar enrollment by 31.3.2018, provided he or she is entitled to obtain Aadhaar as per the provisions of
section 3 of the said Act and such individuals may visit any Aadhaar enrolment centre (list available at
UIDAI website www.nidai.gov.in) for Aadhaar enrolment.

3. As per Regulation 12 of the Aadhaar (Enrolment and Update) Regulations, 2016, the concerned local
authorities or Department in charge of implementation of the Scheme in the State Government or Union
Territory administration which requires an Individual beneficiary or Recipient beneficiary to furnish Aadhaar
shall offer Aadhaar enrolment facilities for the Individual beneficiaries or Recipient beneficiaries who are not
yet enrolled for Aadhaar and in case there is no Aadhaar enrolment centre located in the respective Block or
Taluka or Tehsil, the local authorities or Department in charge of implementation of the Scheme in the State
Government or Union Territory Administration is required to provide Aadhaar enrolment facilities at
convenient locations in coordination with the existing Registrars of UIDAI or by itself becoming UIDAI
Registrar:

Provided that till the time :Aadhaar is assigned to the Individual beneficiaries or Recipient
beneficiaries, benefits under the Scheme shall be given to such Individual beneficiaries or Recipient
beneficiaries subject to the production of the following identification documents, namely:— .

(@) (i) Ifsheor he hasenrolled, her or his Aadhaar Enrolment I slip; or

() A copy of her or his request made for Aadhaar f':nrolment, as specified in sub-paragraph (b) of
paragraph 5 below; and ’
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(b) (i) Bank passbook with photograph; or (i) Voter identity card ; or (iii) Ration Card, or (iti)
Permanent Account Number (PAN) Card ; or (iv) Passport; or (v) Driving licence issued by the
Licencing Authority under the Motor Vehicles Act, 1988 (59 of 1988); or {vi) Certificate of identity
having photo of such person issued by a Gazetted Officer on an official letter head; or (vii) Kisan
Photo passbook; or (viii) any other documents specnﬁed by the concerned State Government or
Territory Administration;

Provided further that the above documents shall be checked by an officer designated by the local
authorities or concerned Department in charge of implementation of the Scheme in the State Government or
Union Territory administration for that purpose, ~

4, In order to provide convenient and hassle free benefits under the Scheme to the beneficiaries, the
concerned Department in charge of implementation of the Scheme in the State Government or Union
Territory administration shall make all the required arrangements including the following, namely:—

(a) Wide publicity through media and individual notices through the State Literacy Mission Authority
and their district and sub-district level agencies or committees, etc., shall be given to the beneficiaries
to make them aware of the requirement of Aadhaar under the Scheme and they may be advised to get
themselves enrolled at the nearest Aadhaar enrolment centres available in their areas by 31.3.2018, in
case they are not already enrolled. '

(b) In case, the said beneficiaries of the Scherne are not able to enroll for Aadhaar due to non-availability
of enrolment centres in the vicinity such as in the Block or Taluka or Tehsil, the concerned
Department in charge of implementation of the Scheme through State Literacy Mission Authorities
and their District and sub-district level agencies or committees, etc., is required to create Aadhaar
enrolment facilities at convenient locations, and the beneficiaries may also be requested to register
their request for Aadhaar enrolment by giving their name, address, mobile number and other
necessary details, with the concerned State Literacy Mission Authority and their district and sub-
district level agencies or committees or through the web portal provided for the purpose.

5. This notification shall come into effect from the date of its publication in the Official Gazette, in all
States and Union Territories except the States of Assam, Meghalaya and Jammu and Kashmir.

[F. No. 8-53/2016-AE-2]
AJAY TIRKEY, Jt. Secy,
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[T. &. 8-53/2016-7-2)
NOTIFICATION
New Delhi, the 21st February, 2017

8.0. 713(E).—Whereas, the use of Aadhaar as identity document for delivery of services or benefits
or subsidies simplifies the Government delivery processes, brings in transparency and efficiency, and erfables
beneficiaries to get their entitlements directly in a convenient and seamless manner and Aadhaar obviates the
need for producing multiple documents to prove one’s identity;

And whereas, the Department of School Education and Literacy, Ministry of Human Resource
Development in the Government of India (hereinafter referred to as ‘the Department’) is implementing the
Central Sector Scheme of Support to NGOs/Institutions/SRCs for Adult Education and Skill
Development (hereinafier referred to as ‘the Scheme’) by providing support to implementation agencies
across Non-Government Organisations (NGOs), Institutions and State Resource Centres (hereinafter referred
to as *SRCs") which involves hundred per cent expenditure incurred from the Consolidated Fund of India;

And whereas, the Scheme provides extension of technical and academic resource support to Saakshar
Bharat and Adult Education programme through State Resource Centres and also provides skill training
opportunities to adult non-literates or neo-literates and other targeted beneficiarjes having rudimentary level of
education through Jan Shikshan Sansthans. These State Resqurce Centres and Jan Shikshan Sansthans are
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functioning under the aegis of Registered Voluntary Agencies or Universities and are getting grants-in-aid
under the Scheme on year to year basis;

And whereas, the State Resource Centres extend technical and academic resource support through
preparation of teaching leaming and training materials for the Adult Education programme; training of
literacy functionaries; action research; innovative projects to identify future needs of the Adult Educgtion
programme and any other function incidental to accomplishment of the overall objectives of the National
Literacy Mission Authority or specifically assigned by the Ministry of Human Resource Development,
Government of India;

And whereas, the State Resource Centres engage the services of core contractual staff for undertaking
the assigned services on monthly emolument basis and also hire the services of Resource Persons or
Instructors on honorarium basis for development of Teaching, Learning, Training and other materials for
Basic Literacy and Adult Education programmes. The services of State Resource Centres are provided to the
Adult Education programme and there are no direct beneficiaries of State Resource Centres’ interventions;

And whereas, the Jan Shikshan Sansthans are district level institutions providing vocational training
to non-literates and neo-literates as well as school dropouts in identified skills and they engage the services of
core contractual staff for managing the vocational training services on monthly emolument basis. They also

hire the services of Instructors or Resource Persons on honorarium basis for actual training in different
vocations and the Jan Shikshan Sansthans are also arranging to provide requisite infrastructure and minimum
training material for demonstration to the beneficiaries; | '

And whereas, the Scheme provides opportunities for extending benefits of Vocational Training
programmes to non-literates, neo-literates and school dropouts in the form of teaching, learning materials,
demonstration and training facilities (herein after referred to as ‘Individual beneficiaries’);

And whereas, the Scheme allows State Resource Centres and Jan Shikshan Sansthans to hire services
of contractual staff for undertaking the assigned services on monthly emolument basis and services of teachers
or instructors on honorarium basis as and when required (hereinafter referred to as ‘Recipient beneficiaries’);

Now, therefore, in pursuance of the provisions of section 7 of the Aadhaar (Targeted Delivery of
Financial and Other Subsidies, Benefits and Services) Act, 2016 (18 of 2016) (hereinafter referred to as ‘the
Act’), the Central Government hereby notifies the following, namely:—

(1) Individual beneficiaries or Recipient beneficiaries desirous of availing the benefits under the
Scheme for Adult Education and Skill Development are hereby required to furnish proof of
possession of Aadhaar number or undergo Aadhaar authentication.

(2) Any Individual beneficiary or Recipient beneficiary desirous of availing the benefits under the
Scheme for Adult Education and Skill Development, who does not possess the Aadhaar number
or has not yet enrolled for Aadhaar shall have to make application for Aadhaar enrollment by
31.3.2017 provided he or she is entitled to obtain Aadhaar as per the provisions of Section Jof
the Act and such individuals may visit any Aadhaar enrolment centre (list available at UIDAI
website www.uidai.gov.in) to get enrollment for Aadhaar.

(3} As per Regulation 12 of the Aadhaar (Enrolment and Update) Regulations, 2016, the concerned
Department through its implementation agencies which requires 4n Individual beneficiary or
Recipient beneficiary to furnish Aadhaar, is required to offer enrolment facilities for the
beneficiaries who are not yet enrolled for Aadhaar and in case there is no Aadhaar enrolment
centre located in the respective Block or Taluka or Tehsil, the concerned Department through its
implementation agencies is required to provide enrolment facilities at convenient locations in

~ coordination with the existing Registrars of UIDAI or by Department itself becoming UIDAI
Registrar: '

Provided that till the time Aadhaar is assigned to the Individual beneficiaries or Recipient
beneficiaries, benefits under the said Scheme shall be given to such Individual beneficiaries or
Recipient beneficiaries subject to the production of the following identification documents, namely:-

(a) (i) If she or he has enrolled, her/his Aadhaar Enrolment ID slip; or

(ii) A copy of her or his request made for Aadhaar enrolment, as specified in sub-paragraph (2) of
paragraph 4 below; and :
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(b) (i) Bank passbook with photograph; or (ii) Voter identity card; or (jii) Ration Card; or (iii)
Permanent Account Number (PAN) Card; or (iv) Passport; or (v) Driving licence issued by the
Licencing Authority under the Motor Vehicles Act, 1988 (59 of 1988); or (vi) Certificate of
identity having photo of such person issued by a Gazetted Officer on an official letter head; or
(vi) Kisan Photo passbook; or (viii) any other documents specified by the concerned State

Literacy Mission Authorities and their agencies or committees; .
Provided further that the above documents shall be checked by an officer designated By the
Department for that purpose.

{4} In order to provide convenient and hassle free benefits to the Individual beneficiaries or Recipient
beneficiaries, the Department through its implementation agencies shall make all the required
arrangements including the following, namely:-

(a) Wide publicity through media and individual notices shall be given to Individuals beneficiaries
or Recipient beneficiaries under the Scheme for Adult Education and Skill Development to make
them aware of the requirement of Aadhaar-under the Scheme and they may be advised to get
themselves enrolled at the nearest Aadhaar enrolment centre available in their areas by 31.3,2017
in case they are not already enrolled.

(t) In case, the said beneficiaries of the Scheme are not able to enroll due to non-availability of
entolment centres in the vicinity such as in the Block or Tehsil or Taluka, the concerned
Depariment through its implementation agenoies is  required to create Aadhaar enrolment
facilities at convenient locations and the Individual beneficiaries or Recipient beneficiaries
under the Scheme for Adult Education and Skill Development may also be requested to register
their request for Aadhaar enrolment by giving their name, address, mobile number and other
necessary details with their concerned implementation agency or through the web portal
provided for the purpose.

(5) This notification shall come into effect from the date of its publication in the Official Gazette in
all the States and Union Territories except the States of Assam, Meghalaya and Jammu and Kashmir.

[F. No. 8-53/2016-AE-2)
AJAY TIRKEY, Jt. Secy.

Uplﬁaded by Dte. of Printing at Govemmenﬂ:f India Press, Ring Road, Mayaputi, New Dethi-1 10064
and Published by the Centroller of Publications, Delhi-110054. SARVESH KLIMAR
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MINISTRY OF PERSONNEL, PUBLIC GRIEVANCES AND PENSIONS
(Department of Personnel and Training)
NOTIFICATION
New Delhi, the 15th February, 2017

S.0. 455(E).—Whereas, the use of Aadhaar &s identity document for delivery of services or benefits or
subsidies simplifies the Government delivery processes, brings in transparency and efficiency, and enables beneficiaries
1o get their entitlements dtrectly in a convenient and seamless manner and Aadhaar obviates the need for producing
multiple documents to prove one’s identity;

And whereas, the schemes specified in the Table below involve expenditure incurred from the consolidated
fund of India;

TABLE
81, No. Name of the Scheme Eligible beneficiaries / Service enablers for the
7 _ purpose of Direct Benefit Transfer
1. Conduct of Yoga Classes at Grih Kalyan Yoga Instructors
Kendras . .
Annual Grant to Grih Kalyan Kendras ' Staff of Grih Kalyan Kendras
Assistance for come and play scheme ] Government employees availing the facility
. Coaching Academies and summer camps by the Coaches
Central Civit Services Cultural and Sports Board
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Now, therefore, in pursuance of the provisions of section 7 of the Aadhaar (Targeted Delivery of Financial and
other Subsidies, Benefits and Services) Act, 2016 (18 of 2016) (hereinafter referred to as the said Act), the Central
Government in the Ministry of Personnel, Public Grlevances and Pensmns. Department of Personnel and Training
hereby notified the following, namely.—

1. (1) Individuals (eligible beneficiaries or service enablers) desirous of availing benefits under the schemes specified in
the Table above are hereby required to furnish proof of possession of Aadhaar or undergo Aadhaar authentication.

(2) An individual desirous of availing benefits under the schemes specified in the above Table and is not yet
enrolled for Aadhaar shall have to apply for Aadhaar enrolment by 28" February, 2017, in case he is entitled to obtain
Aadhaar as per the provisions of section 3 of said Act and such individual may visit any Aadhaar enrolment center {ist
available at www,uidai.gov.in) to get enrolled for Aadhaar. .

(3) As per regulation 12 of the Aadhaar (Enrolment and Update) Regulations, 2016, Grih Kalyan Kendras and
the Central Civil Services Cultural and Sports Board are required to offer enrolment facilities for the beneficiaries who
are not yet enrolled for Aadhaar and in absence of such Aadhaar enrolment centers located in the vicinity, the Grih
Katyan Kendras and the Central Civil Services Cultural and Sports Board may provide enrolment facilities at convenient
locations in coordination with the existing Registrars of UIDAI or may provide Aadhaar enrolment facilities by
becoming UIDAI Registrar:

Provided that till the time Aadhaar is assigned to the individual, benefits under the said schemes shall be given to
the individual, subject to the production of the following documents, namely:—

(&) (1) Aadhaarenrolment ID slip if he or she has enrolled; or ~

LY

(ii) a copy of request made for Aadhaar enrolment as specified in sub~baragraph (2) of paragraph 2; and

() (i) Bank Passbook along with Photo; or (ii) Voter's ID card; or (iii) PAN card; or (iv) Passport; or (v)
Driving License; or {vi) Ration card; or (vii) Photo ID card issued by the Government:

Provided further that the above said documents shall be checked by an officer, specifically designated by Grih
Kalyan Kendras and the Central Civil Services Cultural and Sports Board, for their respective schemes.

2. (1) In order to provide convenient and hassle free delivery of benefits, Grih Kalyan Kendras and the Central
Civil Services Cultura! and Sports Board shall make all the arrangements including wide publicity through notices shall
be given to service enablers or beneficiaries to make them aware of the requirements of Aadhaar to receive the benefits
under the said schemes and in case they are not enrolled, they may be advised to get themselves enrolled at the nearest
enrolment centers by 28" February, 2017.

{2) In case beneficiaries are not able to enroll due to non availability of enrolment centers in the vicinity, Grih
Kalyan Kendras and Central Civil Services Cultural and Sports Board are required to create enrolment facilities at
convenient locations by coordinating with UIDAI Registrars. The beneficiaries may be requested to register their request
for enrolment by giving their details, such as, name, address, mobile number, etc., to Grih Kalyan Kendras and Central
Civil Services Cultural and Sports Board . )

3. This notification shall come into effect from the date of its publication in all the States except the States of
Assam, Meghalaya and Jammu and Kashmir,
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